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INTERNATIONAL FINANCE COR
PORATION (STATUS, IMMUNITIES 

AND PRIVILEGES) B ILL

The Minister of Revenee and Civil 
Expenditure (Dr. B. Gopala Reddi):
I beg to move:

“That the Bill to implement the 
international agreement for the 
establishment and operation of the 
International Finance Corporation 
in so far as it relates to the sta
tus, immunities and privileges of 
that Corporation, and for matters 
connected therewith, be taken into 
consideration.”

As the House is aware, two specialis
ed agencies of the United Nations 
came into existence as a result of the 
discussions at the Bretton Woods Con
ference in July 1944. The two agen
cies, namely, the International Mone
tary Fund and the International Bank 
for Reconstruction and Development, 
started in December, 1945 when 28 
Governments signed the Articles of 
Agreement of these two organisations. 
As in the case of the U.N. organisa
tion itself and other agencies, these 
Articles of Agreement of these orga
nisations provide for certain immun.- 
ties and privileges for the two organi
sations, their officials and employees 
Legal effect was duly given to these 
provisions under the relevant Ordi
nance promulgated on 24th December, 
1945.

Need was in due course frit for an
other international financial institu
tion which would promote investment 
in the private sector, particularly in 
the under-developed countries. This 
need was fulfilled wher. the Interna
tiona] Finance Corporation came into 
being in July, 1956. India became a 
Member of this Corporation at the 
very beginning. A  subscription of 
4-431 million dollars was paid in 
August, 1956 with the approval of 
Parliament. The Articles of Agree
ment of this Corporation follow the 
pattern of those of the International

Bank, so far as they relate to the 
granting of status, immunities and pri
vileges for the Corporation, its offi
cials and employees. This interna
tional agency is set up to achieve the 
object on which all member-countries 
were agreed and it was also agreed 
that the member-countries should 
refrain from trying to tax or in any 
other way hampering its operations 
but on the contrary facilitate its 
operation by giving immunities and 
privileges on the basis agreed to by 
one and all the member countries. 
Article VI of the Agreement which 
has been reproduced in the Bill be
fore the House, and which provides for 
these immunities and privileges, seukt  
to make available to the Corporation 
only those facilities which are essen
tia: for its successful operation in the 
member-coun tries.

The main items which need a men
tion are that the Corporation is in
vested with juridical personality and 
the capacity to contract, to acquire 
property and to institute legal pro
ceedings. There is no immunity from 
judicial proceedings to which the' 
Corporation’s assets would be duly 
subject. The inviolability of the 
Corporation’s archives is recognised; 
certain privileges in connection with 
the official communications of the Cor
poration are also granted. The pro
perty and assets of the Corporation 
are to be free from restrictions, re
gulations, controls find moratoria of 
any nature, but as stated already, they 
can be attached in satisfaction of a 
judgment if it is against the Corcora- 
tion.

The officers and employees of the 
Corporation are conferred immunity 
from legal process with respect to 
their official acts only; immunity from 
emigration restrictions, alien restric
tions, requirements, natural service 
obligations etc., is given to the same 
extent as is accorded to officers, etc., 
of comparable rank of other members, 
They are also granted similar privi
lege in respect of travelling facilities.
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The Corporation, its assets, income 
and its operations and transactions 
authorised under the IFC Charter will 
be immune from all taxation and 
customs duties. The Corporati will 
also be immune from liability for the 
collection or payment of any tax or 
duty. The salaries and emoluments 
paid by the Corporation to its Direc
tors, Alternates and officials or em
ployees, who are not local citizens, 
w ill be exempted from taxation.

In this connection, I may state that 
these facilities are to be given only 
to the Corporation and that they will 
not be available to the enterprises 
financed by the Corporation. Those 
enterprises will not enjoy any special 
status by reason of the Corporation’s 
investments.

Section 10 of the said Article VI 
of the Agreement of the Corporation 
requires each member to take such 
action as is necessary in its own terri
tories for the purpose of making 
effective in terms of its own law the 
principles set forth in the Article. 
The present Bill seeks to achieve this 
purpose, and is a very simple mea
sure for discharging our obligations 
which have arisen as a result of our 
membership in the Corporation.

While speaking of this Corporation, 
the House would naturally like me to 
say a few words about its activities 
in general. The Corporation has so 
far sanctioned ten proposals in various 
countries, the first of them a little 
over a year ago when it began its 
lending operations. While no private 
Indian firm has so far been sanctioned 
a loan from the IFC, it is understood 
that a few applications from India 
are under the consideration of the 
IFC. I am not going into details in 
this regard as the IFC’s objective is 
to deal directly with private enter
prises and Government comes into the 
picture only after the IFC and the 
applicants come to some measure of 
agreement in principle. All this is. of 
course, not directly connected with 
the present Bill, which, as I have
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already mentioned, aims at giving a 
legal basis to the provisions of the 
Articles of Agreement of the Corpora
tion so far as they relate to certain 
privileges and immunities.

In view of what I have said, I trust 
the House will have no hesitation in 
passing the Bill before us.

Mr. Speaker: Motion moved.

"That the Bill to implement the 
international agreement for the 
establishment and operation of the 
International Finance Corporation 
in so far as it relates to the 
status, immunities and privileges 
of that Corporation, and for mat
ters connected therewith, be taken 
into consideration.”

Start Nanshir Bharucha (East 
Khandesh): I rise on a point of order.

Mr. Speaker: I  am coming to it.

Shri Bharucha has tabled a motion 
that the Bill may be postponed and 
asking for the circulation of the Con
stitution of the Corporation.

Shri Naushir Bharucha: That has 
been circulated.

Mr. Speaker: Therefore it does not 
arise.

Shri Balasaheb Patil is not in his 
place. Shri Bharucha.

Shri Naushir Bharucha: I raise the 
following points of order on this Bill:

(1) Whether clause 3(2) empower
ing the Government by Notification to 
amend the Schedule is not ultra vires 
of the Constitution, in that—

(a), authority to grant further 
exemptions to the Corporation 
from taxation implies that the 
constitutional requirement of
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the President’s recommenda
tions tor such purposes is be
ing dispensed with or circum
vented by this Clause;

(b ) a carte blanche is being given 
to the Government to alter 
the receipts distributable to 
the States from certain taxes 
without complying with the 
provisions of article 274.

(2) Whether the Schedule is not 
ultra vires in its entirety by reason of 
its violation of article 14, in that—

(a) whereas similar and indige
nous foreign trading and 
moneylending corporations or 
bodies in India are not granted 
facilities in the matter of 
jurisdiction to defend suits, 
the IFC (International 
Finance Corporation) is 
granted this discriminatory 
privilege;

(b) whereas similar other corpo
ration or bodies are not
granted immunity from legal 
action by the Government,
the IFC is granted such im
munity;

(c) whereas similar other corpo
rations or bodies are not 
granted immunity from 
attachment before judgment, 
the IFC is granted such im
munities;

(d) whereas similar other corpo
rations or bodies are not
granted immunity from 
search, requisition or seizure 
by . executive or legislative 
action, the IFC is granted
such immunity;

(e ) whereas the archives of simi
lar bodies or corporations are 
not inviolable, the archives of 
the IFC are given this im
munity.

Whereas property and assets of simi
lar corporations or bodies are not 
exempt from restrictions, regulations, 
control or moratoria, the property anrf 
assets of the IFC are so exempted. 
Whereas similar corporations or bodies 
are not exempted from payment of 
taxes and customs duties, the IFC is 
exempted from payment of taxes and 
customs duties. Whereas salaries paid 
by similar corporations and bodies are 
not exempted from payment of in
come-tax and super-tax, the salaries 
payable by the IFC to their officers 
and staff have been exempted.

The sccond point of order is self- 
explanatory.

With regard to the first point, it 
will be observed that clause 3(2)
says:

“The Central Government may, 
from time to time by notification 
in the Official Gazette, amend the 
Schedule in conformity with any 
amendments, duly made and 
adopted, of the provisions of the 
Agreement set out therein.’’.

The Schedule gives exemptions from 
certain taxes, and it is open to Gov
ernment by mere notification to 
exempt the corporation from more 
taxes. Now, any exemption from 
taxes would require—naturally, that 
would be an amendment to a money 
Bill—the recommendation of the Pre
sident under article 117 of the Con
stitution. And if the taxes from 
which the corporation is exempted are 
liable to be distributed amongst the 
States, such as income-tax, f :r instance, 
then in that case, certainly, it would 
attract the provisions of article 274 
also. Therefore, what clause 3(2) 
does is to circumvent the provisions 
of articles 117 and 274 which require 
that any amendment which either 
imposes a tax or varies the distribu
tion of the proceeds of a tax would 
require the recommendation of the 
President each time that such amend
ment is made.

Therefore, I submit that by grant
ing a carte blanche to the Government
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we are circumventing the provisions 
of these articles. Therefore, that 
particular clause is void; and the 
Schedule is void because of the rea
sons that I have already explained.

Slot H S.
Central) rose-

Mnkerjee (Calcutta—

Mr. Speaker: So far as this matter 
is concerned, the hon. Member is 
fully aware that questions relating to 
‘vires’ are not decided by the Chair.

Shri Naushir Bharucha: Unless it is 
patent on the face of it.

Mr. Speaker: It is always left to 
the House. I need not read out the 
•string of rulings on this point.
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way. The Speaker has not to decide 
this question of ultra vires. It has 
been repeatedly held that so far as 
ultra vires is concerned, it is left to 
the House itself. Such other hon. 
Member as feels that it is ultra vires 
can refer to it and also develop his 
argument both on facts and on law 
as to why this House ought not to 
accept this Bill. It is for the Govern
ment and other Members to discuss 
that matter and ultimately come to a 
decision both on matters of law and 
on the facts.

If Shri Naushir Bharucha wants to 
speak on the Bill, he will have an 
opportunity.

The hon. Member himself 
this point on a prior occasion.

raised

“On the 21st December, 1957, 
when clause 6 of the Mines and 
Minerals (Regulation and 
Development) Bill was taken up 
for discussion, Shri Naushir 
Bharucha rising on a point of 
order stated that the clause was 
ultra vires of the Constitution.”

There are other cases where a whole 
Bill was held to be ultra vires of 
the Constitution.

“The Deputy-Speaker thereupon 
ruled:

‘So far as the question of 
clause 6 (b) being ultra vires 
of the Constitution is concerned, 
the Chair does not take the res
ponsibility of declaring any part 
or portion as ultra vires; the 
Chair leaves it to the vote of the 
House.’ ”

This is in accordance with 
practice and procedure.

past

Shri Mahanty (Dhenkanal): I have 
another point of order.

Mr. Speaker: If Shri Naushir
Bharucha wants to speak, let him con
clude first. Let him not speak only 
on a portion.

Shri Naushir Bharucha: On the
subject-matter of the Bill?

Mr. Speaker: He has raised this
point, which will be part of his speech 
and he may speak now, and later on, 
any other hon. Member may rise and 
answer the point.

Shri Mahanty: I have another point 
of order which has nothing to do with 
ultra vires or anything of that sort 
It is a procedural matter.

I wish to invite your attention to 
the question whether matters falling 
within the scope and limits of a money 
Bill can be decided by Government 
in the form of an agreement or 
executive order behind the back of 
Parliament. This Bill which has been 
framed on the lines of the agreement 
that Government had entered into 
with the International Finance Corpo
ration was finalised as long ago as 
31st December, 1956. When Govern
ment were a signatory to that agree
ment.................

Shri Naldnrgker (Osmanabad): Mr. Speaker: We are not going into
Under article 110, you will have to the merits. Does the hon. Member 
■decide this question. say that it is a money Bill?
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whether matters falling within the 
scope and definition of a money Bill 
can be finalised by Government in an 
agreement behind the back of Parlia
ment or not.

Mr. Speaker: We are not worried 
about all that. A ll that 1 am now 
concerned with is that if it is a finan
cial Bill, it requires the sanction of 
the President.

Shri Naushir Bharucha: That has
been obtained.

Mr. Speaker: That has been ob
tained. As to whether an agreement 
can be entered into or not, I am not 
competent to decide. It is for the 
House to decide.

Shri Mahanty: I am afraid I have 
not made my point clear. Govern
ment had finalised this agreement on 
31st December, 1956. I do not know 
when Government signed that agree
ment, and when Government under
took to bind themselves by that agree
ment. Now, they are coming, in the 
year 1958, in the month of September, 
ta ratify that agreement. My only 
grievance is—it is for you to consider; 
it is a procedural matter—whether 
such matters. . .

Mr. Speaker: Will have retrospec
tive effect.

Shri Mahanty:.................will have
retrospective effect.

Mr. Speaker: That will be left to 
the House. For the future, there are 
courts and courts; if anything has 
retrospective effect, it will be upheld; 
if it has no retrospective effect, it will 
not be. A ll that I am concerned with 
is whether this Bill has obtained the 
sanction of the President, since it is a 
financial Bill. All those formalities 
have been observed. As to what the 
effect of this Bill is, I am not compe
tent to decide. There is no point of 
r>rder.

surprising to me that Government had 
fallen a victim to the inducement o f 
having some more assistance for the 
private sector and entered into an 
agreement which now commits itself 
to the liability of making so many 
concessions.

After all, what is the object of the 
International Finance Corporation? 
The object is to further economic 
development by promoting the spread 
of private enterprise. Therefore,, 
primarily the job of this particular 
corporation is to assist private enter
prise. It will invest in productive 
private enterprise only, that is to say, 
if there is any social enterprise which, 
is not productive in the sense of pro
ductive of profit, the IFC will steer 
clear of it. It proposes to serve as a 
clearing-house to bring investment 
opportunities and private capital, both 
foreign and domestic, and experienced 
management together. It aims at 
helping to stimulate productive invest
ment capital, and it will operate as 
an affiliate of the World Bank but 
will have a separate legal entity.

So far as its investment methods 
are concerned, it will invest only in 
productive private enterprise contri
buting to the country’s development, 
which at first sight, seems very good 
But I shall presently point out what 
the difficulties will be. It also says 
that if private enterprise would put 
in half the capital, the other half will 
be put in by the IFC in the form of 
dollar capital. It will also finance 
local as well as foreign private indus
tries. So, let it not be understood 
that this IFC will invest only for 
indigenous capitalists. It will not 
finance public utilities such as elec
tric power supply, transport under
takings, irrigation projects, etc. It w ill 
also not invest in Government-owned 
and Government-managed bodies.

Shri Nanshir Bharucha: While
speaking on this Bill, it is rather

It may make loans with or without 
securities. And also, it will insist on
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representation on the board of direc
tors in the cases of such enterprises 
as It proposes to assist.

So far as the scheme of the Bill is 
concerned, we are told that the entire 
article in the agreement has been 
bodily transplanted in the Bill itself. 
But what terrific exemptions and pri
vileges are sought to be given, which 
can only be given to a sovereign State 
or to a diplomatic representative of 
such sovereign State! After all, what 
is the IFC? Apart from the fact that 
it is an international body, the capi
tal of which is subscribed by 52 or 
54 countries it is nothing but a trad
ing and moneyiending body. I fail to 
understand what is so very extra
ordinary about this IFC that the Gov
ernment go out of their way to make 
it concessions after concessions. I say 
the ordinary trading and moneyiend
ing activity of this foreign capitalist 
body . . .

Dr. B. Gopala Redd): Foreign body?

Shri Naushir Bharucha: Yes, it is 
international.

Dr. B. Gopala Reddi: We are also 
a member of it.

Shri Naushir Bharucha: How much 
is the Government’s share?

Dr. B. Gopala Reddi: We are the
fourth biggest shareholders.

Shri Nanshir Bharucha: The Gov
ernment will be nowhere there.

Dr. B. Gopala Reddi: It is our own.

Shri Naushir Bharucha: I am going 
to question him about what are the 
advantages that we are going to get 
out of it. Let him have some 
patience.

What are the exemptions we are 
giving? First is exemption from taxa
tion of every kind. It is true that we 
are in need of foreign capital, but are 
we in such dire need of foreign capi
tal that we must grovel in the dust

Privileges) Bill

before this body and give it exemp
tions after exemptions? Whoever has
heard of an ordinary trading and
moneyiending corporation getting 
exemption from income tax, getting 
exemption from customs duty, getting 
exemption from hundred and one 
other taxes which the people of this
country have to pay? This is un
usual and unheard of and I strongly 
protest against this.

What are the extraordinary privi
leges that this Bill confers on this 
moneyiending and trading body? It 
says that in matters of jurisdiction, 
nobody can bring a suit against it 
except where this corporation has its 
office. Its office is located in Cal
cutta only, it can be proceeded against 
in Calcutta; if  it does not have its 
office in Calcutta but in New York 
or Washington, you cannot file a suit 
against it except by going to New 
York or Washington. That is a pri
vilege which is given to this corpora
tion against the taxpayer of this coun
try.

Then it is exempt from legal action 
even by the Government themselves. 
The member country cannot bring 
any action against it, however just 
the claim of the Government may be. 
I ask: what right have this Govern
ment to barter away the monies of 
the taxpayer? It is not Government’s 
money. I f  there is a claim against 
this moneyiending and trading body, 
then Government should have the 
right to file a suit. But by this Bill, 
Government volunteer that their right 
shall be completely forfaited!

Then nobody can apply for attach
ment before judgment so far as this 
body is concerned. It is true we 
realise that so far as a body of this 
character is concerned, there may not 
be cases as would be in case of ordi
nary debtors that the corporation 
would run away. But why give 
exemption of a character which is not 
enjoyed by our people? It simply 
shows that we are being placed in a 
humiliating position and a foreign'



$379 international 24 SEPTEMBER IMS Fitutnct Corporation 8380
(Status, Immunities and

M o U *g *») BiU
[Shri Naushir Bharucha] 

capitalist body is elevated to the posi
tion of a Super-State.

Then it is free from search, requisi
tion or seizure by executive or legis
lative action. Whatever activities it 
carries on are under immunity. One 
is not sure of the activities it may 
carry on; I am not making any definite 
allegations, but may I tell this House 
that one big German company with a 
big capital had its office in India and 
it carried on espionage in India, and 
it was after war was declared that it 
was found that that body was carry
ing on espionage? Here we are giving 
immunity to another outside body 
which may have on its board of direc
tors very different types of people 
from enemy countries, or from coun
tries which are not friendly to us. 
We say nothing should be done either 
to search or to look into the papers 
or documents. I ask: Are Govern
ment not paying too big a price for 
this type of assistance? We definitely 
mention in so many words that ‘the 
archives of the Corporation shall be 
inviolable’. Why should they be 
inviolable? I can understand diplo
matic privileges being accorded to 
certain documents and correspondence 
of a sovereign State. That is because 
a State corresponds on the basis of 
one sovereign State with another. I 
therefore say that these sovereign 
rights must not be given to an ordi
nary moneylending body.

Exemptions after exemptions have 
been given. We have never heard of 
so many exemptions being given. 
The salaries of the staff of this body 
are to be tax free. No customs duty 
is payable by this body on its imports. 
It may run into crores of rupees.

I ask Government what is the ex
traordinary advantage they are going 
to get? There are 52 or 54 countries 
which are going to share in the capital 
of this particular body. India has 
paid $4 4 million as her share of 
capital. What is she going to get in 
return? I ask why are we sacrificing 
so many privileges and go much

revenue in the shape of customs duty, 
income-tax and all other taxes? It is 
a very humiliating experience for us 
to pass a Bill of this character giving 
away our sovereign rights.

There is one privilege—that special 
travelling facilities w ill also be given 
to the staff of the IFC. It is really 
humiliating when 404 Members of 
Parliament asked for bus transport 
only and they were told that it could 
not be given. When 404 Members of 
Parliament residing in North and 
South Avenue asked for bare bus 
transport, they were told it could not 
be given because the bus undertaking 
was making a huge loss, but every 
travelling facility is to be given to a 
foreign capitalist concern! I ask. 
why? Let the hon. Minister tell me 
in reply why is it that we are confer
ring so many immunities in the form 
of freedom from taxation on this 
body, and what is it that we are 
going to get in return. How many 
private enterprises are going to benefit 
by it? And why should private 
enterprises be assisted at the cost of 
the taxpayer? That is my main griev
ance.

When I asked for a copy of the 
agreement, I was told that there were 
not sufficient number of copies of 
the agreement—probably on grounds 
of economy! With difficulty the hon. 
Minister supplied me one copy and 
asked me to return it. When we are 
practising economy on such a drastic 
scale, why do we lose crores and 
crores of rupees in concessions to an 
international body of this character? 
Can we not do without it?

Shri A. C. Guha (Barasat); Later 
on copies have been supplied.

Shri Naushir Bharucha: My hon.
friend does not know that it was after 
I moved a motion that till then this 
Bill must not be discussed. It was 
supplied much later.

Mr. Speaker: That is all right.
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Shri Naushir Bharucha: I  am not
making a grievance. I am asking that 
when such a drastic economy is
being exercised, why should crores 
and crores of rupees of the Indian 
taxpayers be thrown away for the 
benefit of this international money- 
lending and trading concern. I
demand a reply from the hon. Minis
ter.

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): He
w ill also benefit out of that.

Shri H. N. Makerjee: Mr. Speaker,
I  am sorry that Government has 
thought fit to bring up this Bill at 
this present moment in order to define 
the status, immunities and privileges 
of the International Finance Corpora
tion. As was pointed out by my hon. 
friend, Shri Naushir Bharucha, Gov
ernment’s haste was so remarkable 
that I believe it was necessary for 
Shri Naushir Bharucha to give notice 
■of a motion regarding the availability 
of the articles of agreement which we 
have signed in regard to this organi
sation and then it was, I am sure, on 
the direction of the Speaker that 
copies of the articles were made avail
able to us.

Perhaps there was this rather un
seemly haste because we are going to 
have conferences next month in Delhi 
of the World Bank and of the Inter
national Monetary Fund, and as one 
of their minor auxiliaries there has 
now been set up this International 
Finance Corporation whose Governors 
might perhaps also meet in Delhi, 
and to present a brave face in 
a way—though rather paradoxical 
way—Government decied to bring up 
this Bill before the House.

I do not see why there has been any 
need felt by Government or by any
body for this Bill to be pushed through 
this House at all at this moment. 
It is not only that as a matter of 
principle as far as many of us in this 
House are concerned we can very well 
do without these instruments of world 
finance capital, but it is also that we

hardly know anything about the work
ing of this organisation—and what w* 
do know is not particularly optimis
tic. The other day a question was 
asked in this House—Unstarred Ques
tion No. 2165 dated 16th September— 
when it was sought to be discovered 
how many Indian firms had so far got 
assistance financially from the Inter
national Finance Corporation and 
Government replied that Government 
had no information at all regarding 
the number of Indian firms who might 
have applied to the IFC; nor does Gov
ernment know anything about the 
quantum of assistance which they have 
sought or they might have got.

13 hrs.

The fact of the matter is that we 
have already subscribed over Rs. 2 
crores in order to have the delectable 
privilege of sitting on the Governing 
Body of the International Finance 
Corporation, but we have had no 
assistance so far and the conditions of 
assistance, to judge from the Articles 
of Agreement and from the proceed
ings of the Conference held last year 
at Washington, are such that they are 
not likely to be beneficial at all to 
our country.

Sir, it is openly stated by the spon
sors of this Corporation that the para
mount interest of this body is 
the enrichment of the private sec
tor. Incidentally, of course, they 
want to conveys some benefit to 
under-developed countries like ours 
and they are going to prove how the 
private sector can be particularly effi
cient in conferring benefits upon 
countries like ours. As far as the 
work of this Corporation is concerned 
so far, as I said before, it is by no 
means optimistic. I  find from the 
report of the meeting of Governors 
last year, held on September 27, 1957, 
that so far they have made certain 
investments. They have got a leading 
German company manufacturing elec
trical equipment in Brazil; they have 
got a Canadian and a British firm 
cooperating with some manufacturers
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in Mexico; they have got a Mexican 
company jointly with United States 
nationals manufacturing automotive 
end industrial equipment; they have 
got a Latin American Finance Group 
in Chile doing copper mining and they 
have got Australian lumber business 
expanded with the assistance from 
some quarter which is not specified in 
the report. This is all that was said 
last year and I do not think very much 
more has been done besides. In the 
proceedings it was reported that the 
idea of the IFC was to demonstrate 
that soundly conducted investment in 
the less developed areas can be high
ly profitable and by that demonstra
tion to stimulate flow of private 
management and capita! into such 
investment.

Now, Sir, as far as we are concern
ed, we have tried to mak it very clear 
that here is an opportunity for the 
alliance of big money in industrialised 
countries as well as in backward 
areas, an alliance which from all that 
we know so far is not likely to dto 
much good to our country. We know 
how the quantum of foreign private 
investment in this country has been 
growing. Only the other day, discuss
ing the Plan I quoted the figures how 
from 1948 to the end of 1955 there 
has been a rise in the quantum of 
foreign private investment in the 
country. The other day the Planning 
Minister said that even now annual 
remittances of profits to the tune of 
at least Rs. 30 crores are sent out by 
foreign private capitalist interests 
from our country abroad. Today there 
were questions in regard to oil inter
ests in this country which are nearly 
all foreign and it came out how in the 
manipulation of accounts and in the 
description of the amount of income 
which accrue to these concerns there 
is a lot of hocus-pocus and Govern
ment is not entirely satisfied. Govern
ment may be partially satisfied, but 
they are not entirely satisfied about 
the way three foreign interests con
tinue.

I notice that there 1b at present a
dichotomy of contradiction in Govern
ment policy. It may be that the pre
sent Finance Minister has been given 
a very clean certificate by the Presi
dent of the Forum of Free Enterprise, 
Mr, Shroff, who spoke the other day 
and sent us all Members of Parlia
ment a copy of his printed speech 
wherein he said that the last two 
Finance Ministers, Mr. Deshmukh and 
Mr. Krishnamachari, ought to be im
peached by this House and that Mr. 
Morarji Desai was showing the dawn 
of good sense. It may be that the 
present Finance Minister is showing 
the dawn of a newly acquired sense, 
but I do not understand what exactly 
is the real policy.

The Prime Minister has said so 
often that the strategic heights of our 
economy are to be occupied by the 
public sector and not by the private 
sector. When last year, along with 
Mr. Krishnamachari the Governor of 
the Reserve Bank. Mr. H. V. R. Iengar, 
had gone to America he made a speech 
at San Francir.co at a 'arc'.'.:* c ' Ih • 
International Monetary Fund where 
he referred to the predominant posi
tion occupied in the Indian economy 
by the private sector. We raised that 
question in this House—many of the 
hon. Members will remember that 
occasion—and the Prime Minister 
sought to defend the statement of the 
Governor of the Reserve Rank by 
saying that purely in terms of 
quantity, particularly if we remember 
that agriculture in our country is 
conducted by private individuals, the 
predominant part in Indian economy 
is played by the private sector, and 
1 * a' h all that Mr. Iengar wanted to 
convey. If that is so, then we ought 
to be told where we really stand.

We are not going to have a merely 
scholastic discussion about the quan
titative participation of the private 
sector in our economy. There is no 
doubt that quantitatively speaking the 
private sector is still predominant
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There is no doubt also that the coun
try’s policy is not to do away with 
the private sector here and now. Even 
we do not suggest that we should not 
co-exist with the private sector for at 
leait a certain period to come. But 
at the same time the strategic heights 
of our economy have got to be 
occupied by the public sector and the 
private sector has to be shown Its 
place. But according to the formula
tions made by the International 
Finance Corporation, the idea very 
well is that the private sector is going 
to show its mettle; that the private 
sector is going to intervene particular
ly in under-developed countries and 
that is why perhaps we are going to 
give special amenities and privileges 
and very particular status to officers 
of the International Finance Corpora
tion. 1 do not know how this can be 
squared with the basic essential ele
ments of our economic policy. We do 
not want this kind of infiltration of 
private capitalist interests from abroad. 
We do not want the heightening of 
the friendship which already exists 
between the private capitalistic inter
ests in our country and the private 
capitalistic interests in the highly in
dustrialised countries abroad.

That brings me to the provisions of 
the Bill to which reference has al
ready been made by Mr. Bharucha. 
It is almost astounding that certain 
privileges are granted to officers of 
the Corporation. A certain status is 
given to the Corporation which I 
simply cannot understand. It is not 
in conformity with the provisions of 
our Constitution. I do not see why, 
for example, the property and assets 
of the Corporation shall wheresoever 
located and by whomsoever held be 
immune from all forms of seizure, 
attachment or execution before the 
delivery of final judgment against the 
Corporation. The Minister tried to 
say that interests financed, supported 
financially, by the Corporation would 
not be immune, but the wording is 
“ the property and a sets of the Cor
poration wherever located and by 
whomsoever held” . That is to say any 
concern in this country which holds

Finance Corporation 8386 
(Status, Immunities and

Privileges) Bill 
a certain proportion of the assets of 
the Corporation would be able to 
claim exemption from seizure or 
attachment or execution before the 
delivery of final judgment against the 
Corporation.

According to the law of the land 
there is provision for interim orders 
regarding seizure, attachment and 
that sort of thing. Why is it that till 
the ultimate disposal of a particular 
matter before a court of law, till 
seizure is actually decided upon by 
the court by a whole series of pro
ceedings at different levels, these peo
ple are going to have a special sort of 
exemption? Then again the provision 
says— “property and assets of the 
Corporation shall, wherever located. 
and by whomsoever held, be immune 
from search, requisition, confiscation, 
expropriation or any other form of 
seizure by executive or legislative 
action."

We are having a planned economy. 
We do know it for a fact how certain 
interests try to operate against us. 
We know how politically our position 
is sought to be jeopardised by the 
activities of international agents in 
such a strategic area as Kashmir. 
We know very well how people work
ing in the secret service of certain 
countries penetrate into areas like the 
Naga Hills; we know very well that 
under cover of international protec
tion a large number of people are 
likely to come to this country in order 
to sabotage the succcss of our opera
tions, particularly when they suspect 
that those operations might take a 
socialist direction. They want us to 
change our direction from socialism 
to something else. And that is why 
it may be that pejple who would 
come in the garb of officers of the 
International Finance Corporation 
would be up to mischief. I  do not say 
they are all vure to be doing that 
kind of job; maybe there are honest 
officers among them; maybe there are 
some people who are honestly inclined 
in favour of capitalism. But, I am not 
going to take any risk; I  am not going
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to take any chances; I  am not going 
to give any special immunity or any 
special status to these people.

Then, it is said that the archives of 
the Corporation shall be inviolable. 
I  do not see why this kind of thing 
should be done. Then I cannot also 
see why they should have immunity 
from taxation. Altogether we are 
giving to the foreign interests a lot 
of special prerogatives in regard to 
immunity from taxation. And. now, 
it seems that further support is to be 
given to them and the consolidation of 
the private sector is going to happen 
with the assistance of moneys from 
abroad, moneys which might very well 
partake of a dubious character.

It is, therefore, very important, so 
far as I am concerned, that we realise 
how the immunities proposed to be 
given to this Corporation by the 
Minister are of an extremely dan
gerous character. Foreigners in differ
ent garbs may penetrate into our 
country. They might be wolves in 
sheep's clothing, trying to bedevil the 
whole atmosphere of economic deve
lopment in our country; and, there
fore, I  feel that this measure is abso
lutely uncalled for. This measure 
should not have been put before us 
at all. There is no reason why we 
should hurry and pass this kind of 
legislation which gives special 
immunities and privileges to an Inter
national organisation which, so far, 
has done very little and what little 
it has done is by no means something 
about which we might feel optimistic. 
That is why I suggest that we reject 
this proposal made by the Finance 
Minister.

The Bill is really of a pernicious 
nature; it suggests a certain tendency 
of our economic policy which, I  am 
sure, ought to be resisted by who
ever is here for the success of the 
socialist pattern of society that we aim 
at.

Shri Bimal Ghose (Barrackpore): 
This Bill, as my friends Shri Bharucha
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and Shri Mukerjee have pointed out, 
is not so simple as the hem. Minister 
wanted to make it out, because it 
confers extraordinary privileges and, 
immunities upon this International 
Corporation.

The question arises, as my hon. 
friend Shri Mahanty wanted to point 
out, as to whether it is proper that 
after the agreement had been entered 
into in 1955, we are presented with a 
fait accompli. Now. what we are 
going to do is only in the nature of a 
post mortem because the Government 
are already committed to this agree
ment and they are just bringing this. 
Bill to formalise the commitment that 
they have already made. The ques
tion arises as to whether it would 
not have been proper to have taken 
this House into confidence before this 
commitment was made and demons
trated that the benefits to be derived 
are so large that it would be quite 
proper for us to give this institution 
these privileges and immunities which 
are of an extraordinary character.

We arc entitled to know as to why 
we are going to give this institution 
these extraordinary privileges and 
immunities. I am not going to repeat 
what my hon. friends Shri Bharucha 
and Shri Mukerjee have said. The 
immunities that are there in the Bill 
are of an extraordinary character. 
But why is it that we have agreed to 
give these immunities and privileges, 
to this International Corporation?

It would not do merely to say that 
it is not merely we but other coun
tries—50 or 51 or even 54 or 55—have 
done the same thing and they have 
also agreed to give these immunities 
and privileges to this institution. 
Because I believe the idea was that 
we should derive some benefit as an 
under-developed country by obtaining 
capital from this Corporation and 
that it would help our process of 
development in this country. The 
question is as to how far we were 
right in making such an assumption 
knowing the background of this insti
tution.
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Sir, this institution was suggested 
by the U.S.A. International Develop
ment Advisory Board in its report 
made to the President in March 1951. 
In a publication entitled Partners 
in Progress, it said that an Inter
national Finance Corporation should 
be set up as an affiliate to the World 
Bank. The World Bank was advanc
ing moneys to the public sector, and 
the IFC would be in a position to 
give loans to the private sector.

It was not merely for the benefit of 
the under-developed countries alone 
that this institution was suggested. It 
was suggested also to give benefit to 
the private capitalists in other coun
tries who were afraid of investing 
funds in under-developed countries. 
And, this institution provides them 
with the safeties and guarantees and 
profits if investments are made by 
them so that it is not merely for the 
under-developed countries that this 
institution has been set up; but it is 
also because private capitalists in 
those developed countries know that 
they can derive much higher profits 
from investments in these under
developed countries, that this insti
tution was sponsored.

The next question arises as to why 
although the institution has been set 
up for nearly two years India 
has so far derived no benefit. No 
loan has materialised so far as India 
is concerned. Why so? Why, during 
the first year, of the 5 loans given, 
4 were to Latin America and 1 to Aus
tralia? The reasons are, probably, 
two-fold. One is, as my hon. friend, 
Shri H. N. Mukerjee tried to point 
out, that the climate for invest
ment in this country is not favourable 
for an institution like the Interna
tional Finance Corporation.

I f  one reads the Presiden’s Address 
at the 1957 Conference one has no 
doubt in his mind that what this 
Corporation wants is an extension of 
what we call the private sector. The 
President, Robert Camer, has said that 
his advice to the under-developed 
countries was that in those countries 
which were striving to achieve a 
better level of living, the enlightened

self-interest of the people and the 
leaders should indicate the wisdom of 
following the proven path of economic 
prosperity, that is private enterprise, 
rather than the path to the end of the 
rainbow, which is socialism.

Now, we ask Government whether 
we are not committed to the establish
ment of a socialist State in this coun
try, and, if so, how, whenever any 
Finance Minister goes abroad he goes 
on giving assurances to the investors- 
and Governments in other countries 
that the private sector is inviol
able. Have we not stated that 
we shall try to expand the public 
sector? I f  we try to expand the 
public sector in this country, it 
stands to reason that the International 
Finance Corporation as an institution 
will not find it profitable to make 
investments in this country. That is 
one reason why it is unlikely that 
India will get much benefit from this 
institution.

The second reason is this. The 
charges of this institution are really 
very heavy. The interest charge is 
about 7 to 7i per cent. And, it is not 
merely interest charge. There is 
usually also an agreement that in con
nection with all the loans they give, 
they would have a right to participate- 
in tho profits and also a right to con
vert their loans into shares which they 
can subsequently sell to the public 
and appropriate any appreciation in 
the equity values.

If you take all these things into 
account, the charges would come to 
about 15 to 20 per cent for us. And, 
certainly industrialisation in this 
country would not find it profitable to 
borrow money at that cost. What is 
the Government going to do about 
that? Particularly, if a loan is being 
given to a new industry, it is not 
possible for that industry to pay even 
interest at 7 or 7i per cent at the 
beginning for a number of years. But 
the Corporation insists that the inter
est must be paid from the start. If 
the Government want* us to continue 
to be a Member of this institution, it 
must obtain some assurance that if 
under-developed countries are to be 
helped, its oolicies must be changed.
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A  country may develop socialism or 
may not develop socialism if it feels 
necessary in the country’s interest to 
do so. But it could not be an argu
ment against investment in that 
particular country. Although it is not 
stated so explicitly the implication of 
the statement of the President of this 
Corporation is without doubt that 
investments in such countries wjll 
not be viewed by this corporation 
with favour.

Secondly, we must try to find out 
the terms and see whether we can 
make them agree that the (terms
should be more favourable—the terms 
relating to the rate of interest and 
other charges that are levied. Only 
Latin America which is developing its 
minerals can probably afford to pay 
about 15—20 per cent on the money 
borrowed. We cannot afford to pay 
that much. So. unless the Govern
ment can induce the Corporation to 
make some change in its policy, it 
would be of no use to us. If so, why 
should wc be a member of this insti
tution and pay Rs. 2 crores to its 
capital and added to that give all 
these privileges and immunities, 
exemption from all kinds of taxation 
and also give those officers the same 
status as we give to foreign diplo
mats.

13.22 tars.

[M r. D e p u ty-S peaker in the Chair]

I would ask the hon. Minister to give 
us some assurance about this. Unless 
he can change the policy pursued by 
this Corporation he should see to it 
that we do not continue to be a mem
ber of this Corporation.

Shri Mahanty: Mr. Deputy-Speake’-, 
Sir, while I readily concede the fact 
that private capital, oven iforeign 
capital, may have some constructive 
role to play in our economy in a given 
context, I am opposed to this Bill and 
opposed to the very idea that in the 
interest of the private sector we should 
be a party to the detraction of our 
national sovereignty. Can matters 
falling within the scope of a money 
Bill be decided by the Government

Finance Corporation sm s 
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in the form of an' agreement or 
executive order behind the back at 
Parliament? You will find that this 
Bill falls within article 110(a) and (b)
of the Constitution. So far as the 
immunity from tax is concerned, it 
comes under the abolition or remis
sion of any tax within the purview of 
article 110(a) of the Constitution 
and so far as it relates to the 
guarantees of the investment, it 
comes under article 110(d ) of 
the Constitution. The repugnant 
fact has to be remembered that under 
clause 2 (a) of this agreement which 
the Government had entered into in 
the year 1955 the Government have 
bound themselves and have said that 
we are a party to this agreement and 
they have accepted the agreement 
without reservations in accordance 
with law. 1 would ask the hon. Minis
ter to explain to this House in the 
absence of any law which is passed 
how the Government could bind them
selves to this agreement without re
servation in accordance with the law. 
If it is not betrayal of Parliament, 
I do not know what betrayal of Parlia
ment means. I take very strong ex
ception to this fact that the Govern
ment enters into international agree
ments which allow all these kinds 
of immunities and guarantees then 
it comes to the Parliament taking 
recourse to the majority at its com
mand and presenting the House with 
a fait accompli. The last date for the 
signing of this agreement under clause 
2(c) is 2)st December, 1956. Why 
was this agreement kept from the 
scrutiny of the House for so long? 
Why the opinion of this House was 
not taken before the Government had 
entered into thi' agreement? We feel 
very concerned and agitated that the 
Government should go in for such 
international agreements without tak
ing us into confidence. The Interna
tional Finance Corporation is pri
marily intended to encourage the 
growth of private enterprise in this 
country. I am not against that when 
we have accepted that in the First 
and Second Plans. These immunities 
that we are extending reminds me at
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Uu» Md chapter in the history ot 
Girina—of the Manchus of China. It 
abo reminds us of the East India Com- 
J*ny. We know how the decaying 
Moghuls had granted concession! to 
the foreign traders. We also know 
what concessions were allowed by the 
Manchus to the European traders and 
What became of China. I  am not a 
Casandra and I do not want to sug
gest that tiie foreigners and foreign 
capital will take advantage of these 
-concessions and set up another foreign 
empire in this country. No, Sir. It 
is, just possible that it may not be a 
political empire but it will certainly 
be a financial empire. It will have 
its effect upon the political integrity 
o f our country. I, therefore, consider 
it my painful duty to oppose this 
Bill.

Coming to the other aspects, we are 
told day in and day out that on 
account of the lack of resources we 
may not even fulfil the targets of the 
core of the Plan. We are told that 
the paucity of foreign exchange re
sources has told very heavily on the 
fulfilment of our Plan. It is interest
ing to learn that the private sector 
is never in need of any foreign ex
change. Two or three business houses 
in this country—Indian Iron and Steel, 
the Tata Group of concerns, etc., have 
'been granted loan from the World 
Bank and the International Bank for 
Reconstruction and Development to 
the extent of Rs. 372- 61 crores with 
India as the guarantor. Now, further, 
we are going to give guarantees to 
the private sector for further loans 
that they may raise from this Cor
poration.

Dr. B. Gopala Reddi: No. Govern
ment would not stand any guarantee 
for this.

Shri Mahanty: I am talking of the 
International Bank for Reconstruction 
and Development. They have now 
come to this House for approval. He 
says: No. Who will guarantee for 
these commercial houses? Only India 
has to guarantee—certainly not the 
Finance Minister—as a guarantor. The 
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Government of India has been pledg
ed; the whole country has been 
pledged and mortgaged tor two or 
three business houses which have rais
ed loans from the International Bank 
to the extent of 372*61 million dollars.

I would try to take this occasion to 
raise this point. Is it not unconstitu
tional on the part of the Government 
to stand guarantee and underwrite 
loans which the private sector has 
been getting from the International 
Bank or the World Bank behind the 
back of the Parliament and to pledge 
this Parliament to underwrite thajt 
loan? Similarly, the International 
Finance Corporation is primarily 
meant to augment the resources of 
the private sector in this country. 
How the hon. Finance Minister says 
that they cannot raise the loans from 
them is something which I fail to 
understand.

Why has it been promoted? Any
body can go through the preamble of 
this agreement to find out the purpose 
of the Corporation. It is further 
economic development by encouraging 
growth of productive enterprise in 
member-countries. If that is not to be 
achieved by incurring loans from this 
Corporation, I  do not know how they 
are going to achieve it. Therefore, 
how can the hon. Minister say that 
they may have taken loans from the 
International Bank of Reconstruction, 
but not from the Corporation? Ac
cording to my reading of the agree
ment, I believe the hon. Minister w ill 
revise his opinion about the character 
of this Bank.

Then, it has been said that it is not 
a foreign trading body or a foreign 
bank and that we are a member of it. 
It is very true that we are a member 
of this body. But the House may be 
amused to learn that our share, our 
investment in this bank is Jess than 
the investment of the so-called 
Kuomintang China—Formosa. The 
Kuomintang China has 6 6 million U.S. 
dollars, whereas our great country, 
India, has got only 4-4 million dollars.
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I  do not want to give the figures relat
ing to United Kingdom or the other 
Western countries. U.SA. has got 35 
million dollars investment in this bank. 
Therefore, whatever we have got in 
this bank is an illusion, is a nominal 
thing. Therefore, it is true to say that 
we are a member of this Corporation, 
but the financial investment which the 
Western countries and their satellites 
have will certainly place us at a very 
disadvantageous position.

As has been pointed out by Shri 
Qhose, even though we are signatories 
to this agreement two years ago, the 
private sector in this country has not 
been able to receive any aid, any loan, 
any assistance whatsoever from this 
International Finance Corporation.

Sir, 1 would now formulate my 
points. 1 would like the hon. Minister 
to reply why this exceptional agree
ment was entered into in the year 
1955 behind the back of Parliament, 
Secondly, is it open to the Govern
ment to finalise an agreement which 
fall within the scope and description of 
a money Bill under article 110 of the 
Constitution? Is it open to them to 
finalise this agreement behind the back 
of Parliament and then come to Par
liament to present a fait accompli? 
It cannot be unconstitutional techni
cally, but, Sir, certainly it is immoral, 
it is unpolitical and it is undemocra
tic. It pains me to say that the Gov
ernment, a parliamentary form of 
government, has to learn how to treat 
a Parliament better. Thirdly, I would 
like to know to what extent this Inter
national Finance Corporation is going 
to help the private sector in this 
country, and to what extent it is going 
to lead us forward towards the 
achievement of our targets. Lastly, we 
would like to know why the Govern
ment has stood guarantor to three 
business houses—the Tatas, the Tata 
Iron and Steel Company and the 
Indian Iron and Steel Company.
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Start Bimal Ghose: That is the World 
Bank loan.

Shri Mahanty: The Government haa 
stood guarantor; the Parliament baa- 
stood guarantor, without taking Parlia
ment into confidence. This is a betrayal 
of trust, a breach of faith. Sir, I do 
not know how to describe it, because 
that may be unparliamentary. I  
would like the hon. Minister to satisfy 
us on these four points; otherwise, it 
is high time that we bring a motion 
of censure against Government for 
treating Parliament so lightly, so- 
negligently and in such a cavalier way. 
Sir, it should not be taken as though 
I am making a broadside.

Dr. B. Gopala Reddi: Bring a privi
lege motion.

Shri Mahsnty: We must bring a 
motion of censure against the Gov
ernment which does not take Parlia
ment into confidence before it enters 
into exceptional agreements.

Shri A. C. Goha: Mr Deputy -
Speaker, Sir, the first two speakers 
have opposed this Bill completely and 
absolutely, but I think the purpose of 
this Bill will be generally acceptable 
to this House.

We are committed to a mixed eco
nomy, and in our latest industrial 
policy declaration private enterprise 
has been given enough scope and suffi
cient responsibility in the development 
of the country. Therefore, that this 
Corporation is going to help the 
private enterprise cannot be an argu
ment by itself to condemn this propo
sal. As long as in our own industrial 
and economic policy we have allowed 
private enterprise to have certain 
functions in the development of the 
country, any help coming from any 
quarter to the private enterprise 
should not be condemned as such. 
Moreover, in whatever form this help 
from, this Corporation, may came to.
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the private enterprise, it w ill ultimate, 
ly add to our foreign exchange reso
urces in which we are in a very diffi
cult position now. So, from that point 
of view also, this proposal should be 
welcomed by this House, and it is a 
matter which should be supported as 
helping the economic development of 
the country.

But I would like to mention some 
points which I hope the hon. Minister, 
in the course of his reply, w ill try to 
clarify. This Corporation w ill help 
private enterprises, not only industrial 
but also commercial, agricultural and 
financial enterprises.

Shri Blmal Ghose: Primarily indus
trial. In the speech they have said 
that.

Shri A. C. Goha: This is given in the 
article. It may be primarily for indus
trial enterprises, but still there w ill be 
scope for helping commercial, finan
cial and agricultural enterprises also. 
With regard to agricultural enterprises, 
I do not think we can have any objec
tion, particularly in view of the very 
difficult food and agricultural position 
in the country. Anyhow, we should 
welcome it in the case of agricultural 
enterprises. But I  am doubtful about 
the financial and commercial ventures. 
The purpose of this Corporation is to 
increase the productive potentialities 
of private enterprise. How it can be 
done by helping commercial and finan
cial enterprises, is something that is 
hardly understandable. I  think Gov
ernment should keep a watch on this, 
because this may lead to certain other 
unhealthy developments. No invest
ment should be allowed from this 
Corporation in India in financial and 
commercial enterprises.

In clause 3 of this Bill it has been 
stated:

"Notwithstanding anything to 
the contrary contained in any 
other law, the provisions of the 
Agreement set out in the Schedule 
shall have the force of law in 
India:"
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This is, in a way, practically giving 
superior authority to the provisions of 
this agreement compared to any other 
law existing in the country. I think, 
Sir, this is too much, too great a 
concession that this House can agree 
and the Government can agree. We 
cannot allow ourselves to pass a Bill 
which would subordinate all legisla
tions passed by this House and dele
gate them to an inferior position com
pared to the provisions of this agree
ment. An Act passed by this House, 
should have prior authority over the 
provisions of this agreement, and 
whenever there is any conflict between 
any of the existing provisions of any 
Act, or any of the provisions in our 
industrial and economic policy I think 
the provisions of this agreement should 
conform to them and to that extent 
the provisions of the agreement should 
be modified.

Pandit Thakur Das Bhargava (His- 
sar): Those provisions go further than 
the fundamental rights given in the 
Constitution to the citizens of India.

Shri A. C. Guha: I would like to 
draw the attention of the hon. Minis
ter, particularly, to the Industries 
(Development and Regulation) Act 
I think that Act gives certain powers 
to the Government to regulate indus
tries for the better development of the 
country. W ill the provisions of this 
agreement have priority over the 
Industries (Development and Regula
tion) Act? Will the provisions of the 
Industries (Development and Regula
tion) Act have no authority, no vali
dity, to any enterprise in which this 
Corporation will have investment? I f  
that is so, then I think it would be a 
serious position which the Government 
should consider. This House cannot 
commit itself to any such provisions, 
which will mean that any provisions 
in the enactment, namely, the Indus
tries (Development and Regulation) 
Act or anything in the industrial policy 
should be relegated to a subordinate 
position.
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there are two or rather three cate
gories. Schedule A  is exclusively 
reserved tor the public sector; Sche
dule B shows the items in which public 
sector will increasingly take part and 
the private sector w ill not be allowed 
as free a scope as before, and Sche
dule C will be more or less reserved 
for the private sector. I do not know 
if this Corporation will also be entitl
ed to have any investment in which 
the public sector is to be in an 'inclu
sive’ position. 1 shall read in full 
section 1 of article III of the Schedule:

“The Corporation may make in
vestments of its funds in produc
tive private enterprises in the 
territories of its members. The 
existence of a government or other 
public interest in such an enter
prise shall not necessarily preclude 
the Corporation from making an 
investment therein.”

Here Investment ir not merely just 
a financial investment. Investment 
carries a number of immunities. So, 
even if there is an enterprise of the 
private sector, if some existing private 
enterprise continues, to be in what is 
reserved for public sector, then, this 
Corporation can invest in that and 
have all the immunities. I think that 
also would be a dangerous thing.

Shri Bimal Ghose: He himself was 
a Minister when those agreements 
were arrived at.

Mr. Deputy-Speaker: By lapse of 
time!

Shri A. C. Guha: The hon. Minister 
stated in his opening speech that the 
Corporation will deal directly with 
the party and the Government will 
come into the picture only at a later 
stage when there has been some ten
tative agreement between the party 
and the Corporation. That also, I 
think, is not a good feature. The 
Government should be kept informed 
from the very beginning. To a ques

tion whether there was any proposal 
from any party or from the Corpora
tion for any investment, the repfcr 
given by the Government was that 
they had no information if any party 
had applied for any investment or it 
any investment had been made. 1 
think that sort of reply should not 
have been given to this House. When 
we are passing this Bill and are taking 
certain steps, the Government should 
have been kept informed about any 
progress made by this Corporation m 
lhis country. Nothing should be done 
in this country in which the Govern
ment will not be posted with proper 
information. As it is, the Corporation 
will deal directly with the party and 
the Government will come into the 
picture only at a later stage. So, thia 
also requires some modification. I 
think from the very beginning the 
Government should be kept informed 
and it should have a watch as to how 
the proceedings and the negotiations 
go and in what industries or enter
prises the Corporation is going to 
make its investment.

Then section 2(2) of article VI of 
the Schedule says:

"to acquire and dispose of im
movable and movable property” .

That also will be dealt with by the 
Corporation without any reference 
from the Government. The Corpora
tion might have invested certain sums 
in an enterprise, and after sometime, 
it may sell them off to anybody, but 
it may not be in accordance with the 
policy of the Government or may not 
be to the interests of the country that 
those shares should be sold to any 
person whatsoever. Such disposals of 
the movable and immovable property 
of the Corporation should be with 
the cognizance and approval of the 
Government.

Then, section 4 of article VI of the 
Schedule says:

“Property and assets of the Cor
poration, wherever located and by
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whomsoever held, dhajl| be im
mune from search, requisition, 
confiscation, expropriatiob or my 
otter farm of seizure by executiv 
or legislative action”.

1 would like to draw the attention 
f t *  bon. Minister to this section. H 
a limit is being put even on the autho
rity of this House. This House will 
not have any power to pass any 
legislation for seizure or the requisi
tion or anything about the property 
in an enterprise in which the Cor
poration will have some investment. I 
ean understand a limitation may be 
put on the executive authority, but a 
limitation on the legislative action 
means a limitation on the authority of 
fiis House. I think this provision also 
should not be there. I cannot under
stand also why the property and assets 
should be immune from search. The 
property and assets will be the pro
perty and assets of a private enter
prise. This Corporation will have 
those assets mostly in private enter
prise. So, docs it mean that the assets 
and the property of those private 
enterprises in which this Corporation 
will make some investment will also 
be immune from search?

Dr. B. Gopala Reddi: No.

Shri A. C. Guha: The “prope.ty and 
assets of the Corporation, wherever 
located. . . .  shall be immune from 
search___ "

Dr. B. Gopala Reddi: Of the Cor
poration. Other institutions which 
receive help are not the Corporation.

Shri A. C. Guha: I f  that is the posi
tion, I have not much objection. But 
as regards limitation of legislative 
action I think some modification ought 
to be made here.

Then there is another point. Section 
6 of article VI of the Schedule runs 
as follows:

“To the extent necessary to 
carry out the operations provided 
for in this Agreement and subject 
to fee provisions of Article m,

Section S, and the other provisions 
of this Agreement, all property 

assets of the Corporation shall 
free from restrictions, regula- 
, controls and m Ota tori* of 
nature.”
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, here also, as the hon. Minister b*S 
given the interpretation which hO 
just made, namely, this property ttttt 
not mean the property created out of 
an investment in a private enterprise,
I have no objection, but if it means 
also the property created out of in
vestment in a private enterprise and 
includes property of that private 
enterprise, I think this is too sweep
ing an exemption and it should not be 
granted.

Then section 7 of article VI deals 
with privilege for communications. I  
think here also we should be some
what more careful. I am told an 
objection has also been raised by the 
International Telecommunication Con
ference about this prerogative and 
this immunity; and the Corporation 
itself is now thinking whether it should 
insist on this. I think the Government 
also should take note of this and this 
immunity should not be granted to it.

Then I come to section 9 which deals 
with immunities from taxation. I think 
more or less these are on the lines 
given to other international bodies, 
that is, the International Bank, 
UNESCO and such other bodies. I f 
there is nothing more than what is 
given to other bodies, I have no objec
tion. Otherwise, as it is put now, it 
appears somewhat too generous. If 
they are on the lines with the conces
sions already given to other interna
tional bodies, I have no objection to 
them.

Then there is section 11, the waiver 
section. Under this, the Corporation 
can waive any of the privileges and 
immunities conferred. I hope the 
Government will take the help of this 
section and make the Corporation 
agree to waive certain of the privileges 
and immunities about which objection 
has been raised in this House.
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'There is a clause that Government 

may make amendment to this agree
ment consequent on the amendment 
made by the Corporation simply by a 
notification.. I  think that clause 
requires some change. A t least these 
notifications should be placed on the 
Table of the House and the House 
should be given an opportunity, i f  it 
so thinks, to consider these notifica
tions, modify, change or confirm them. 
That is the usual pattern that any 
notification or rule framed under any 
Act should be placed before the House 
and the House be given an opportunity 
to consider such notification.

Mr. Bimal Ghose has referred to the 
rate of interest I  could not find it 
anywhere, but if the rate of interest is 
7J per cent that w ill be too high. The 
cumulative effect of the rate of inter
est w ill be more than 40 per cent. I  
do not know what will be the rate of 
interest charged and what will be the 
other charges—service charges, etc.— 
which may be demanded. I  think 
these things should be clearly men
tioned by the hon. Minister.

Shri Dasappa (Bangalore): I  rise 
to accord my support to the measure 
before the House more unreservedly 
than my hon. friend, Shri Guha. One 
of the objections taken was that this 
House should have been taken into 
confidence before we subscribed our 
signature to this agreement. That is 
a thing which is applicable to practi
cally every deal which any Govern
ment negotiates. But if I understand 
the functions of a democratic Govern
ment aright, I do not think before a 
negotiation is completed, the Govern
ments generally come before the Par
liament for its assent I f  that is at all 
to be a guidance to us, I  am afraid 
it is not possible for any Government 
to function in the way it ought to.

It is fairly clear that a Government 
which enjoys the confidence of the 
Parliament and the people proceeds 
on the understanding that it has got

to carry on its adnunistmtioa in the 
certain hope that it will be supported 
by the Parliament when such an agree
ment is concluded. I  am yet unable 
to recollect any agreement of this 
nature where any Government came 
to its Parliament to obtain its assent 
before they subscribed their signature 
to the agreement

Besides, a development of this 
nature, as a limb of the International 
Bank, is a thing which is not carried 
on in secrecy. It is fairly clear to the 
world at large. I am sure those hon. 
Members who spoke against the 
measure or at any rate against the 
procedure adopted by the Government 
are usually very alert. Why should 
they feel today that any kind of sur
prise has been sprung upon them?

Shri Blmal Ghose: Is it the hon. 
Member’s contention that the agree
ments were known to hon. Members?

Shri Dasappa: The development of 
this whole scheme of an Internationa] 
Finance Corporation is a thing of 
which, I  am sure, of all Members, 
Mr. Bimal Ghose, could not have been 
unaware. It was also fairly clear that 
our Government was interested in the 
particular Corporation. There have 
been a series of negotiations and 
nothing has come as a surprise to 
anybody. It is just possible—I am not 
free from that omission—that we have 
not applied our minds towards these 
things at the right time and now we 
feel that there is something out of the 
way, something extraordinary in this 
matter. May I say more than 50 
nations have subscribed their signature 
to this agreement, from A to Z ___

An Hon. Member: A to Z is only 26.

Mr. Depnty-Speaker: There may be 
more nations in one letter.

Shri Dasappa: In the first place, l*t 
us be clear that we are not doing 
something very extraordinary, very 
out of the way, something which w ill 
prejudice the national interests o f the
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country. A  thing like this ought to 
convince anybody, when fifty and odd 
nations have subscribed their signa
tures to an agreement of this nature, 
not only that it would not be against 
the national interests of each member* 
nation, but that there must be some
thing very useful and very helpful in 
•such a scheme of things. This ought 
to be very clear.

Another very important objection 
was that we are granting here extra
ordinary immunities, privileges and 
status on the Corporation. I wish Mr. 
Guha just answered this point. This 
is an international organisation bom 
out of the International Development 
Fund. A ll these international organi
sations enjoy identical status, immuni
ties and privileges. For instance, the 
F.A.O., the I.M.F., U.N.E.S.C.O., W.H.O. 
and all other international organisa
tions enjoy the same immunities. The 
reason is fairly simple from my point 
of view. If in each nation the emolu
ments of an officer who may be func
tioning there are to be subject to the 
taxation of that particular country, the 
incidence that will fall on that officer 
will vary from country to country. It 
is open to a country to take away 
more than 60 per cent, of his income 
by way of income-tax and another 
country may take away only 5 per 
cent, of the salary as tax. That would 
land the corporation in an absurd and 
impossible situation. Therefore, the 
scheme that has been evolved accord
ing to the United Nations Status, 
Immunities and Privileges Act is a 
very wholesome and desirable one, 
which we cannot get over. With 
regard to taxation also, the same tiling 
applies.

The country which derives the 
utmost benefit of any taxation is the 
country in which the headquarters or 
the main office is located. A  large 
number of the employees of this Cor
poration will be in New York or 
Washington. Now, should Shri Ghose 
and Shri Mukerjee, who are such good 
and excellent watchdogs of our funds, 
Should they allow that country to take 
all the tax; hardly leaving anything

Finance Corporation 8406 
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for us? Therefore, in accordance with 
a very wholesome principle, the offi
cials of this Corporation are not to be 
taxed according to the principles at 
taxation prevailing in each mcmber- 
nation. They ought to be free from 
such a tax. Well, it may be—I  take it 
—that in fixing the emoluments of the 
employees of this Corporation the fact 
is taken into account that their income 
is free from income-tax and so on. It 
is not that one wants to create ah 
invidious distinction between each 
member-nation, between the employees 
of that nation either in the private 
sector or in the Government and the 
employees of the Corporation. The 
desire is not that. The desire is to 
have a certain amount of uniformity 
in the net emoluments which the 
employees of the Corporation might 
received.

14 hrs.

With regard to the question of 
immunities by way of seizure etc., to 
which Shri Guha and others referred, 
my submission is, as already indicated 
by the hon. Minister, that no concern 
which gets any benefit from the Cor
poration is going to have any privileges 
under this particular enactment. It ia 
the Corporation as such that will 
enjoy all these immunities and privi
leges. Take, for example, Tatas. I f  
they are given say Rs. 10 crores by 
this Corporation, it does not mean that 
every employee of that firm w ill 
enjoy the status, immunities and pri
vileges of this Act. It will be absurd 
to suggest that. It is the particular 
property belonging to the Corporation 
as such that will enjoy these privi
leges, and very rightly so. Otherwise, 
as I said in the beginning, it will lead 
to varying incidence of taxes and 
privileges and immunities in different 
countries. In order to equalise the 
treatment to the employees of the Cor
poration in all parts of the globe I 
think these provisions are absolutely 
necessary.

Again, I might say, that each one of 
these clauses is more or less accepted 
In the case of other international
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to which I have referred earlier. 
Tjhavfope, we need not Joel that we 
are noyr trying to confer on this Cor- 
ppration any privilege which is extra
ordinary or out of the way.

I think I have tried to answer the 
main gravamen of the charge and 
there is not very much left for me to 
say except that we are now launching 
on a tremendous development pro
gramme. We have now found our
selves in straitened circumstances and 
it is necessary to step up the tempo 
and the pace. I  want the hon. 
Members who are critical of this 
measure to tell me whether they have 
got any alternative scheme or proposal 
to increase the tempo and the deve
lopment in the under-developed coun
tries. I am not referring to India 
alone but to all the under-developed 
countries. I am sorry that the work 
of this International Finance Cor
poration has not expanded at the pace 
at which most of us desire it to expand. 
And if the hon. friends opposite have 
been critical of the point that India 
has not yet secured any tangible bene
fit from this Corporation I am whole
heartedly with them in that criticism. 
I think that every effort must be made 
by the Government to take full 
advantage of the help that this Cor
poration is going to render.

My point is that this has vast possi
bilities. It is not by trying to make 
the work of the Corporation difficult 
or trying to suspect the motives of 
this Corporation that we can take the 
utmost advantage of i t  Shri Mukerfee 
let himself go by saying that this will 
be a fine forum for propaganda and so 
on. He seems to believe only in one 
international organisation and that is 
the Red International. I f  that is there, 
he is perfectly happy. He does not 
suffer from the qualms of conscience 
if it is the Red International. But if 
it is a question of positive help to these 
under-developed countries in trying to 
build up the economies of these coun
tries by any other international body 
well, he cannot stand it. Therefore, I

{tel that we must wieon e  this 
measure whole-beaiiadly and nlfear 
insist upon the Government to tator 
the utmost acTvlntage, muofi ggualm 
advantage than they haw hitherto 
tried to secure, aa eaxfy aa pewtbie,
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p ;  «f̂ T ? t « ftr ^ r #  ztt ^r% 

?mft s?r jttct v t  w w r r  ^  1

3R- JT? TO  t  cfr w f  5f fjpg^TPT ST «Mt, 

grrg ?fr ^ r  % ^  t  f r o r e  
^  m  t o  <ft ?r%, w f  ?r| ftm%

n^rft ?  it? t o

ittt ?HT*T s^t ?TRfT I q^t TO  

I  % jt? t q r >ft TTf-p^iTH ^ t 
cR? ert'ff V t ^T'pfr THT arrf^  VT# 
«FT J?Wt fc n  w  ? t I % 5?TO 
% trnrrc % r̂r? w  Tt 

t o  t t  i f m  fo n  w  %  $

*rr T̂̂ TcT cftr q r ?rWf if t  «r̂ frr ^  i t r  
^r«r ^ err?, srtrf ^  5̂ :

% 5fW v t  «rr^ i m  5^t % 

arr * rtr f ^ a R  % ^ f t
# «ft^r ? w  ^r+t< « r  * fk  Ttff^r 

«rrff <tt firR r % ?rm  srrs P rtt i 
eft 3R jp m r <TT#f % y r r i i j  ^  ^ ff
#  T O -^T  «R# % X* 5̂T %

srfM^rfw wft srrqf, eft ir
% fc r  f  fW R T  ^t I jf r t f  5? 

^ r * tt x m t  f e w  iP K  ftnp |  1 

aft W  TC  TO 3TTf̂ T *PT# f , # eft »TR 
W?T % JJeTTfiw TO  ^ I f(T?f

^ t t  1 1% ^ 5*n^ sr> ffnft «rwr
# 5 # , ^ # % ^ ^ t l i T T f f .  fo rc v t 
<tarm JT̂ t TT iftw  I  1 

fsrcr ^ r  ?fWf ^  firsff ?  j r f t r o  
wfirRrrar

t r t  < rr^  f  1 % P r ^  ^ 
ittht I w iw  firqr ym I ,  ^
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%  s t *  m  * *  t o t
I  ?  « t?  < rt f e w r c r  %  « w  #  * m  

1

f?T *r«ff settt Si 1$  f^ in r  

$TT T O T  g  I

<̂ o * 0  (#*nr) -.

pp^V

fT ^  ^  ftnj[ ^ST JPT f %tfK f ^ - % w  

ft  f p r c r  t o t  f  1

*ft tfo wo 5T*rf :

* fk  fcum Ir ?

* 0  s|o s fa : i f t  ^ t  *w f *rr^r 

fT  $; fa? $ f^m r % >fr $*t f t  

w  1 ^s^ft

% fcnj f  fTT ^ t$jt if fa  4  fo r  ifo: 

I w i  ?r $*t f t  ?rrf* t o  % far*

<3SI §W  jf I

W « m  ^  f t

W T  f  $T 3 f  f^ T  ? few f^TPT 

% 3K  ar? fa * *  % fftft ’SffT fT *m
% §*r, 3T?t r^ K  1

«ft *jo f o  : #gr tffT  *rm r  

4^1 ^  cTT I ^T f®RT IT ?f[̂ T 

p r  g q  *rrpfhr 3 f? r  fa  jt?

fa*r enf^wqrr tft f a r ^ r  $1 

jt$ snra g *  f r  jjit $TPft f f  ^ 1 ^T 

H RTR # *5ft*T ^  * t fa  sft if? ^ r t -  
rrtfrtfH- fe rr  i w t ^ ^  t o  

miTh-mTRra: ?t ^  sft n f  *ftr ^ r  

ipftinr f t  f^rr t?  ^  fira- <rrl%ziT?r 

3  srwr to t  1 1 A' i m  impfhr

SPft HTfW Vt f^TT T̂̂ cTT i

1% the boot it on the 

other leg ifi| ?ft «ftT *t
trr nr? % 'sirroft- 1 1 «nhT, ?&xx. 

*? tstrt If 3*rnrr & ff *r ins jjiM k j i i t  1 

• # t  Ir w im  »prc ^  % i % m

Privileges) BUI

^  qHsfhr i w m  v t 

HKM«ft «ft, ?ft w  # «n^r #  ^ r

«st % fer? v t f

«ft^PT <r?t 7T sntj htw

# 9m W  t|  t

wto R q f: 1

Yo : xrr? sw f®F t?*F 

5«-dH?THH im f^ tw r  tt^ t^rshrw  

<TMrf^T5PT f t  W T  % MiT«lM^4 

^  fen  «rraT |, ^r f f r  strtt | f f  v% - 

q r fw v e  1ft fJT2̂ T?T t  I ?5T ?IT5 

fT «r«r fr^rr ff^ft ^  H th i  

5Plf ^  ^  «fcIT | «fVr * $  ’TO 

>T 'TO >̂t Svft̂ T fT 9RRTT ^

^T ?fWT f^fiTt

ft ft ^  n f sfk  f? r  w  f f  

^ r  3?̂ r»frT ^  ’to  f t  t t t  ?tt ift^T finrr 

«tt t fk  ^  #  f? t ?rf T f^  n f,
f t  ftfrr ?tfTT 1 # r t  ftr ^  ?t^r 

^to TOTftT f?r? #  f?T I, ^  ^ftrT 

tTV Tt^ttH — ^fitfxvrfk^f +*•*6-

—WT iJ^TffTT fTcft I  I f^ t  

t?? ?feTT fWpft *ftr f? t  2T? 

qtft^g I 4  ^  TOT ^cTT g I f  *T? 

'TTRT ft*ff ^  3TdW?T 5«TT ^

«frr f^jMTH f̂t r̂ar 3 ^ f  i > d f  1 1 
*rft ?nm 4 ^  «trtt %  * *  

^ ?fCTT f^ r f t  f t  ftRTTW.

f t  an# 1 1

Pandit K. C. Sharma (Hapur): On a 
point of order, Sir. t^r.^f ^J^ffsT “  a 

very bad expression and may be 

deleted. He may use l^¥ i¥  JTlf’RT-

Mr. Deputy-Speaker: I do not find 
anything obj«ctionable in it. He has 
not said ^?rft5T“but”

fH att” meaning inferiority complex.

«ft ^[p ^o «PT : Tf r̂qT

f» *p ft  ^ t  ^ftW  fT  & m  % T p  IT
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*  w i  ^rrffrr g  f a  w f f*rr- 

w w  y f r f z  $ iftr  f s t  ¥t 

?rti f * m  *p*F if !  w  w t f f to m  

w T fc n  «n * * * * * *

ffarrct fa *  $  fa r  f #  

* f  w w  vmT | ft? f*r tft * t*  

f » f  ^  fa%n, (pmor ^w f t  

^ rr, * * f a  <nrrar ^  snfosr f t

TV  v r r f t w  Vt £ I fS  37f 

t^far ¥T *RT5W fV *R  J *

| f a  %w « m  3wrrf^rnsr $ ifre

f *  t m  a r e  i r v -^ w e  «rr

*rfr  f  i *g%  *t?tptt «r*r jr?ft?T w * r f

m  j t i t  ^  mcft t  i

Start Mahanty: On a point of order, 
Sir. Of course, hon. Members may 
speak in Hindi, but certainly when 
hon. Members speak in Persianlsed 
Urdu, will it be open to me to speak 
in Oriya or in any other language.

Kindly furnish a translated copy of 
the version of the speech so that we 
can refer to it and be enlightened.

Dr. B. GopaJa Reddy: When the
hon. Deputy-Speaker understands it 
and the mover of the motion under
stands it where is the difficulty?

Mr. Deputy-Speaker: I do not find 
any point of order in this. It is very 
difficult for an hon. Member to speak 
In such Hindi which might be com
prehensible or understandable by the 
hon. Member. That would be diffi
cult. I f  some hon. Member might 
choose to introduce some Persianised 
words or Urdu words or Sanskrit 
words, how can I help it?

Shri Balaaaheb PatU (M iraj): Can 
we us* Marathi words?

Mr. Depnty-Speaker: When he does 
that, then I will see.

Privilipw) Bill

*  «rt 3^  #

TfT j ,  aft fa  v tv fh ^ p r  tpf ^*»r- 
=TT*nr I  I

Mr. Dejety-Speekw: Then ha create*
the difficulty.- I have argued for hint 
that he is (peaking in Hindi. There 
are only two languages that are 
allowed here—English or Hindi. So, 1 
pleaded for him that he was speaking 
in Hindi.

Shri Mahanty: I do not know whata t\l I

Shri Tridib Kumar Chandhori (Ber- 
hampore): The Constitution already 
provides that if any hon. Member 
cannot make himself understandable 
in Hindi........

Mr. Deputy-Speaker: I know that. 
That Is a different thing.

■sft

^  ssfar vfr f t  fa  sV

*?■ SW5TTT g fa  'Bl -
fenm v n fto R  ^  rvm z?., 

srtr f'TO ?ret% % 5̂ .
! & ff ^  m  ^ r ,  3*ft ?rO% 

fs r 3  tfY ?pm i ^
ift 5?r Tnrftm- % *rft w i  

f t  ^  f t  ^  f t *  f *  v f i
t  f«P 5^  ^ ft % 3ft *rrc*ft m ^ R - 

T O T  f t 1?, W fJTT* q^r 
^  xfte fm t  *  »rt vrewt 

?fk  # (  i  fatft T R i l f

*r#T I =aft̂ r % I

VTTTWTW F ftV T  : '3̂ fTT 
t  fa  f̂ TTTT TWPT 4^t^^
#  t  I

^  w » Wo H f*T 5Tf Z f t f c ' 

fa  ^  ^  f*u t ’Tfr
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I  H1RRT ffW $ I

fir frw  stffrr * *tf   ̂ $ 1

tRT *TR?frT *wtr w  fjpr % 

WW1ZV Vt  OT ft <T? Sfr, tit
v*gr 5tm 1 f?j Fftfw # git wr?#*r 

srra- ifr vr *t nf ft 1  4 

eft $t£ 9>t5% t̂rtt ?r#r g 1  * ?ft 

T̂r  *t n ̂ Rctt j 1 A

 ̂vi tot  | far  snW m

«ft »(k w fan % tTts ijtt faarr
W  ft I  f*T* fa*R ?> fcft # w  el7? % 

’ffpp  £ t  £JR  eft  *T *T tft

& I  *1? f'R'T Tg% 3R 3TRT 'ttfigq *TT I 

vr* rr̂Tnr it? %m nm % far 

% #THf̂ r fjRrr £ 1

V̂WdT̂ ĈTRJTg’̂ T̂ SRTOT 

«tt,  pr tt 3fr 3*r*t

+Hrfl  51 “H  *1̂1  >ft *ft,  r̂f̂ T 

virf ̂  fw  1 ?m r̂rr q̂ r ̂7 farrr

TfRT, eft fâT *TW «Tr !

’TS  5TR tfr <r£t »rf t ?tV ̂T
wit | fa: v? sq# 7mzt 11  qtft̂r 

sift 3ft z*i f ■  ’R ̂r <rt ?rft to 
| 1 %fâr A vri f far sr

t̂ ?*r vrT>9k % fĝ rv  ̂ ? 1 

srt 3qT?r ff?  ?̂rr vfr  ife- 

f'TfTH 'RRSTT 7SRT T̂̂ 5, efr 3r̂

far«TeT I m TTsp JT̂ 3TR ft I Srfr 
?RT # <SR5T *[$t 33R 5, eft ?RTT

 ̂ srtr *r «rc stritt, faR̂ t err* 

qR̂hr «t«KM  ̂?5TTO farqr t I 

?ftr fa* SRT fotft 7TT % #fa£- 

fanFS  S5R3T ?5R t  ̂ fiRT

? ?fr nft  f ̂t 

frf?rt'? f̂ mnT ̂»ft ?rr? ̂ fara eR? 

far 5̂tt ?̂t¥ T̂ f<T%̂T I ?*T fTTf 

*TTJ ̂  x(fj ?

iTftTCJT^ f̂er^TT^W  (t 

far a? ft̂r   ̂ ¥T?rr

t,  ̂ t  W  <?wt !TRT % farwrfi WTOT 

t 1 ^ OTIRT j ftr iff trv Tfw fiw  

*TT$ I  f3RcTT?%3̂ f̂t5TS[?r f«F̂ T

% f̂r w  ?r?t ̂rw i;, ĝft WT5 %■ 

fR >ft ̂ Tfrr ?TR »rap if 9RT T? f I 
vTH W iR  «p  farm;  *r   w  

*r«rm t̂ ̂ <t  ̂t  ft 1

JT^T'TT^^y^TfRT f̂ar^r 

f̂ r vt vm  ̂r  ?pt *rsr  ̂ t far 

W*  ?tr  *t  Jrr?#? vt

?rvfazR < t| f 1   ̂ *7ffrr  sr 

T̂ rft *tr  ?rr »rf t 1 

*rr jft far 3tt  f̂pffR ̂   fwr

R̂T «rr ’Tfar  Bionomial Theorem 
*n£f ̂ TRT <TT I  TR E|.  »TT  W   ?t# 

% ?T? -d̂*l JT̂ Theorum JTTT *PT ?ft,
W W  qf̂t 5TRT  I  sft 

Vt  ̂   T̂‘ 7T faWflTT  5R farm  ift

rnjfTRT # T?rr far ̂  W* ?T nm I 

3RR * ̂ R ̂ ?T far ̂ eft *nft

3TT?5ftf*R̂r cgT«T fr f?m T?T ̂ I fTT
arrr mq srr?#? yfrefa T̂ f̂r ersfajR 

 ̂ ?r #T  TS  TT  ̂ r̂ TTf̂ZtR  *̂T»T 

t̂ arR ̂'t tft *rrf5R z 1  »̂Rn 

fsr̂TT  3TT ■iff)  I

5TS I5? »TT fasr t I 3ft
’TTsfRW   ^R   frR5RT %

?m 3RT sft t ̂ rt pr ̂TT 

T? f I »T W RT  STRF? <n̂ RT-

apT t fa ?r? 3fr ?TT5sftjr?R

f|̂TeTR ?f ?RT ̂*t JR̂T? ̂ ?TR
3;qr sfr i    ̂t ?y-  \   ̂ ŝfr 

t fa:  fRRt t̂rttt jt? f̂ r jtft  ?rrt 

ft sftr # *̂RT jr 3f> % *TR

%<nl ̂ l

Shri Vlswanatba Keddy (Rajampet): 

Mr. Deputy-Spcaker, Sir, at this stage 

of the debate I do not think it will be 
necessary for me........



04X9 Jntenwiioftal 34 SEPTEMBER 1908 Finance Corporation

Mr. Deputy-Speaker: Most of the 
things have been said and now the 
hon. Member shall be very brief.

Shri Viswaaatha Reddy: That is 
exactly what I  was trying to say. I 
w ill confine myself to a few remarks 
with regard to some points.

This Bill, I  do not think, deserved 
such a stiff opposition as it Beems to 
have provoked from Kftn. Members of 
the Opposition. I  think my hon. 
friends, Shri Guha and Shri Dasappa, 
have already adequately answered the 
points raised by the Opposition. To 
the arguments advanced by them, I 
might add a few and lay at rest the 
fears expressed by my hon. friends of 
the Opposition.

Much has been made about the 
immunities that are found in this Bill, 
but one fact should not be forgotten. 
This Bill has been brought forward 
In pursuance of an international agree
ment entered into by the Government 
of India two years ago. One can take 
objection to the agreement itself, but 
the agreement being a fait accomfpli 
and having been under implementa
tion for the past two years, 1 do not 
see how we can take any particular 
objection now with any sense of res
ponsibility to the provisions of the 
various articles of this agreement.

However, 1 might say that the 
immunities that have been sanctioned 
under this Bill in pursuance of this 
agreement are multilateral. It is not 
as if we isolatedly are granting all 
these concessions to other nationals. 
Whatever immunities are available 
under this Bill are multilateral, and 
they are sanctioned by every other 
signatory to the agreement that was 
entered into in 1956. If we do not 
make a doctrinaire approach to this 
Bill, I think it is a very innocuous 
measure which should find the support 
of the whole House.

I can quite understand the opposi
tion or the stand taken by my hon. 
friend Shri Mukerjee who does not 
believe in private enterprise. The

tStatus. Immunities and 
Privileges) Bill 

main intention of the agreement is to 
promote private enterprise in all the 
member countries, and because o f this 
one fact, it excludes all the Communist 
or so-called socialist countries in one 
strike.

An Him. Member: How?

Shri Viswanatha Reddy: Because it 
does not extend help to governmental 
enterprises, but only to private enter
prise. Only where Government is a 
participant it can extend help, but if it 
is entirely Government-owned, it does 
not.

Mr. Deputy-Speaker: The hon. Mem
ber need not answer interruptions.

Shri Viswanatiut Reddy: Therefore, 
if one does not make a doctrinaire 
approach, as I was saying, one feels 
that it is a very innocuous measure.

Having disposed of some of the 
points of criticism raised by my hon. 
friends of the Opposition, may I refer 
now to some salient features of this 
measure?

Fears have been expressed by some 
hon. friends that this is an indirect 
method of introducing foreign capital 
in our country. It is said that onoe 
the I.F.C. takes interest in any indus
try in our country, this is one way of 
introducing foreign capital because it 
is open to the I.F.C. to sell its deben
tures to any other individual or com
pany, whether Indian or foreign. That 
fear has been expressed by my hon. 
friend Shri Mukerjee who said that 
this is an indirect method of intro
ducing foreign capital. That fear can 
be removed by the provision that is 
found in this Bill where it says that 
the first refusal for the selling of a 
particular asset or investment in a 
private enterprise in this country 
would be given to that particular 
enterprise. If, for instance, a shipping 
company takes aid from the I.F.C. and 
the I.F.C. later on decides to transfer 
those assets, or sell those assets or
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investments, to some one in a foreign 
oountry, it cannot do 30 straightaway; 
ft must take the first refusal from the 
shipping company. Therefore, there 
is no fear at all that should be felt on 
that account.

Shri Nanshir Bharucha: There is 
nothing like that in the Bill.

Shri Viswanatha Reddy: I am only 
giving an instance of a shipping com
pany.

I may refer my hon. friend Shri 
Bharucha to this booklet found in fhe 
Library—The International Finance 
Gororpation? I f  he looks at page 13, 
paragraph 35 it says:

“The I.F.C. is prepared in appro
priate cases to consider giving to 
the private investors with which 
it is associated the right of first 
refusal to purchase I.F.C.’s 
interests in the enterprise.”

Shri Nanshir Bharucha: There is 
only one copy in the Library and I 
got it only for two hours.

Shri Viswanatha Reddy: It contains 
only ten pages. One can read it two 
or three times in two hours.

As has been pointed out quite appro
priately by my hon. friend Shri Bimal 
Ghose, for the past two years there 
has been no investment at all by the 
I.F.C. in our country. I do not know 
whether the Government has made 
any assessment about this fact. I do 
not know whether Indian industria
lists have made any approach to the 
I.F.C. at all, or having made approach
es, they have been refused. It seems 
rather strange that in a country where 
the private industrialists are crying 
hoarse for foreign aid, foreign assist
ance, capital and so on, for a period 
of two years no investment has been 
made by the I.F.C. This is a very 
significant fact. I  do not know 
whether, at this rate, our being a mem
ber of the I.F.C. would be of any use 
at all. I think it is proper that Gov
ernment should make an investigation 
a* to fhe reasons why the I.F.C. has 
not been able to make any invest

ments in our country. As he was 
pointing out, it might be possible that 
the interest rates are very high, or 
there might be some other reasons. 
Whatever it is, it is better that this 
House is told why investments are not 
taking place.

Secondly, with regard to the per
sonnel of the I.F.C., this book con
tains a list of high dignitaries or big 
officers of the I.F.C. A ll these gentle
men who hold high executive post* 
belong probably to one or two coun
tries. In an organisation of such an 
international character, I do not see 
why high executive officers should not- 
be drawn from all member countries. 
We have very often been complaining 
in this House that in many of these' 
international organisations we are not 
getting a sufficient quota of Indian* 
personnel in the executive offices. 
Here is a case where not a single 
Indian, not to speak of any other 
Asian national, finds a place in a high 
executive position. This is intoler
able, and I hope the Government of 
India will take steps to Bee that our 
interests are safeguarded by introduc
ing high Indian executives in thia 
organisation.

The I.F.C. is supposed to functfbn- 
as a catalyst in private enterprise; that 
is, it does not participate in equity 
capital of private enterprise in the 
member countries; it only invests In 
debenture capital, and after the indus
try has found its roots, has been 
established properly, withdraws it* 
investment and proceeds to further 
investments in other directions. The 
profit motive is not such an important 
factor. My hon. friend Shri Bharucha 
was saying that enormous profits 
would be made by the I.F.C. and asked: 
when it is making enormous profits 
why should we not take our share by 
way of taxes. That was the grava
men of his criticism about this 
organisation.

Here, in this booklet—I do not know 
what authoritative validity can be 
given to this publication made by tha.
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I.F.C. itself, but I  hope whatever is 
contained in it would be endorsed by 
the hon. Minister when he replies to 
the debate—they say that the inten
tion of the I.F.C. is only to act as a 
catalyst. With your permission, I 
would like to read a few words from 
this Booklet in this connection.

•‘Accordingly, the I.F.C., unlike 
the usual private will not hold 
profitable investments sitnply 
because they are profitable. On 
the other hand, it will usually 
wish to retain investments long 
enough to enable it to form a judg
ment as to the purpose and pros
pects of the enterprise financed, 
and thus be in a position to 
realise appropriate profits from 
successful ventures.” .

That is to say, it is satisfied with only 
a reasonable profit. The profit motive 
is really not the main consideration 
for the investments to be made by the 
l.F.C.

I am surprised that up to this stage 
no mention has been made about the 
minimum and maximum investments 
that the l.F.C. can make in any enter
prise according to the present arrange
ment. It has been mentioned in this 
booklet, and I think, in the Agree
ment also, that the maximum invest
ment permissible under the present 
circumstances is $500,000, which comes 
roughly to about a crore of rupees or 
even less; and the minimum invest
ment is $100,000 or about Rs. 20 lakhs. 
That is to say, only those industries 
which require aid ranging between a 
maximum of Rs. 1 crore and a mini
mum of Rs. 20 lakhs will come under 
the purview of this international 
organisation. To obtain an aid or 
financial help ranging between a 
maximum of Rs. 1 crore and a mini
mum of Rs. 20 lakhs, I do not see 
really why such a huge organisation 
has got to be built up or why so many 
concessions have to be offered for 
building up this organisation. Even 
•our Industrial Finance Corporation is
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advancing loan* which are bigger to 
amount than what this organisation k  
permitted to give for the present. 
Therefore, this upper limit w ill have 
to be completely removed; if it £1 to 
function really as a catalyst as they 
seem to have pretensions for, that 
upper limit will have to be removed. 
No industry in these days, which can 
be termed as a capital-intensive indus
try, would have anything less than 
Rs. 10 crores investment; it would 
require anything between Rs. 10 and 
20 crores of investment. That being 
the case, I do not see what substantial 
help the l.F.C. can give by merely 
advancing Rs. 1 crore. I hope that 
next time when there is . . .

Shri Naushir Bharucha: It is not
even Rs. 1 crore. It is Rs. 25 lakhs.

Shri Viswanatha Reddy: That is the 
minimum.

Shri Naushir Bharucha: That is the 
maximum.

Shri Viswanatha Reddy: $500,000 is 
the maximum. I do not know what 
it comes to.

Shri Bimal Ghose: If the hon. Mem
ber multiplies it by 5. he will get only 
Rs. 25 lakhs.

Shri Viswanatha Reddy: If it is
Rs. 25 lakhs, it is still worse. My hon. 
friend is only strengthening my argu
ment.

Shri Naushir Bharucha: The hon. 
Member is agreeing with me.

Shri Vishwanatha Reddy: So, both 
of us are agreeing on this particular 
point.

Mr. Deputy Speaker: Therefore
there should be no further discussion.

Shri Viswanatha Reddy: May I just 
refer to one or two doubts that have 
arisen in my mind regarding the 
provisions of this Bill? Item (b) In
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the proviso to sub-clause ( 1) of clause 
3 reads:

“Conferring on the Corporation 
any exemption from duties or 
taxes which form part of the price 
of goods sold;” .

i really could not make out the 
meaning of this, as to whether it is 
making a reference to the excise 
duties and ales taxes that are 
imposed on certain articles of sale in 
our country or it means something 
else. I hope the hon. Minister will 
•enlighten us on this point.

There is another point in regard to 
the applicability of certain foreign 
exchange re trictions. It has been said 
in section 5 of article III of the agree
ment:

“Funds received by or paj able 
to the Corporation in respect of 
an investment of the Corporation 
made in any member’s territories 
pursuant to Section 1 of this 
Article shall not be free, solely by 
reason of any provi ion of this 
Agreement, from generally appli
cable foreign exchange restric
tions, regulations and controls in 
force in the territories of that 
member".

Does this mean that any restrictions 
that we have placed for the time 
being, in respect of remittance; of 
profits abroad, on other private com
panies would also be applicable to the 
remittances made by this corporation 
outside this country, or does it mean 
something else? I .hould like to 
have a clarification on this point.

There is one other doubt which I 
would like to be clarified. Wherever 
the corporation has a branch, the 
assets of that corporation or the 
personnel employed in the branch etc. 
are immune from certain judicial 
processe-.. Suppose there is no branch 
established. Suppose, in our country, 
no branch is established, as is the case 
today, and ruppoBe service has been 
207 (A ) LSD—fi.
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offered to a particular industry in our 
country through a governmental 
organisation or through some private 
agent. Is that particular agent through 
whom such service is rendered by the 
corporation to the industry in which 
the corporation invests it; funds, also 
free from these judicial processes? 
Section 3 of article 6 does not seem to 
mention anything about that aspect. 
If the agent is al 0 exempted, I think 
there should be a very serious objec
tion to that procedure. One can 
understand a branch of the corpora
tion receiving certain immunities 
offered through this Bill, but if even 
an aeent is to receive those 
immunities, it would lead to all sorts 
of complications. I hope the hon. 
Minister would let us know the exact 
purport of this fection.

Shri Balasaheb Patil: It is alleged 
here that we cannot challenge this 
Bill, because Government have signed 
this agreement, and it is now too late 
to challenge it. Further, it is alleged 
that every Member of Parliament was 
knowing about thh International 
Finance Corporation for three years or 
so. But I may submit at this stage 
that even the articles of the agreement 
were not circulated for the first time 
when the Bill was circulated. For 
that purpose, one hon. Member of this 
Hou e has had to move a motion, and, 
thereafter, arrangement was made 
that the articles of the agreement 
should be circulated.

Secondly, even if we go to the 
Library, what do we find? We find 
that there are only three books, in all. 
One is the inaugural address by the 
president or chairman of the corpora
tion. The second 13 the booklet which 
has been referred to. And the third 
is the first report on the working of 
this corporation. The report was 
issued to somebody, and, therefore, we 
could not have access to it, and the 
other two booklets had no information 
whatsoever, that we required. There
fore, my submission to the Minister
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and to the Cabinet as a whole would 
be that they should supply at least to 
the Members of this Houe, not to 
speak of the public at large, the 
information which is necessary and 
sufficient, or the information which 
they consider to be necessary and 
sufficient, so that we can come to a 
proper conclusion. But this was lack
ing at the time the Bill was introduced 
here.

I f we look at the Statement of 
Object; and Reasons, we find:

“Section 10 of this Article 
requires each member country to 
take such action as is necessary in 
its own territories for the purpose 
of making effective in term', of its 
own law, the principles set forth 
in the Article.” .

Let us turn our attention to section
10 of the articles of agreement which 
say* in regard to application of the 
article that each member shall take 
such action as is nece sary in its own 
territories for the purpose of making 
effective in terms of its rules the 
principles set forth in this article and 
50 on. What I want to know from the 
Minister is this: when they have
signed the agreement in 1956 and 
want to honour it, how could they 
come forward with clause 3 of this 
Bill? Clause 3 contains three sub
clauses which restrict in a particular 
way the articles of the agreement, 
namely, restriction on the sale of 
goods imported by it, exemption from 
duties or taxes which form part of the 
price of goods sold, and exemption 
from duties or taxes which are in fact 
no more than charges for services 
rendered. This is superficial; there is 
no doubt about it. But look at section
10 of the articles of agreement 
Government have no right or jurisdic
tion what'oever to make any change 
in the immunities granted to the 
Corporation. So if they want to 
honour the agreement at all, clause 3 
will become ultra vires.

The inaugural address of the 
President of the Corporation delivered
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on 24th September 1956 lays down the 
general principles about the Corpora
tion and its investment. He says:

“We want to earn a return com
mensurate with the risk we
undertake and ■aim at reasonable
profits for our investment” .

So that it is nothing but a private 
enterprise. It wants to invest money 
and hope; to get a profit.

Now let us look at the immunities 
and privileges they want to get these 
profits out of any member country. 
They want to get these profits without 
any taxation, without any form of 
income or other tax. I do not know 
whether it is allowed under any 
system of law. For instance, what ij 
Ihe difference between a private 
enterprise and this Corporation? 
There is no difference whatsoever 
between a private merchant or trader 
and this Corporation, because this 
Corporation also wants to invest In 
order to get profits. The further thing 
is that they want reasonable profits— 
that is, as every trader or merchant 
would like to have. Therefore, there 
is no difference whatsoever between 
any person trading in this county or 
any other country and thn Corpora
tion, and so it cannot claim any more 
rights than an ordinary commercial 
concern. Therefore, we cannot sub
scribe to these provisions granting 
special treatment to this Corporation.

Again this Corporation wants 
.■•pedal treatment in respect of official 
communications. The staff employed 
by this Corporation is immune from 
legal processes with respect to any 
act performed by it in official capacity. 
They want to have the same status as 
ambassadors and other personages 
from other countries. As it is similar 
to a private enterprise coming to this 
country and investing money to get a 
profit, why should the personnel of 
this Corporation be accorded such 
type of status in this country? Can 
we think of a certain trading concern 
in this country going to other coun
tries, investing money there and
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wanting to have the same status as
ambassadors lor its servants? It is
unthinkable.

Therefore, my submission is that at 
the time the agreement was to bc> 
signed, it was the duty of the Govern
ment of India to have come before the 
House and taken the vote of the 
House. This should have been brought 
before the House for ratification. 
Neither of these things has been donr. 
Now Government, without supplyir.fi 
any information available with them, 
come before the House and want to
have this Bill passed. By this process, 
the rights of this House have been 
taken away. Now it is a skeleton 
without flesh and blood. This cannot 
be agreed to by this House at this 
stage at least.

I am not referring to the immuniti'-s 
granted to the staff as sufficient has 
been said about it. But as regards 
delegation of powers, the rule-making 
power to lay down procedure— 
regarding fees that are to be taken at 
the time of filing application and ~.o 
on—we find in clause 3(2):

“The Central Government may, 
from time to time, by notification 
in the Official Gazette, amend the 
Schedule in conformity with any 
amendments, duly made and 
adopted, of the provisions of the 
Agreement set out therein” .

1 find there are about 55 nations who 
have subscribed to or signed this 
agreement. But I do not think any 
nation from the so-called Socialist 
group, Russia, China and so on are a 
party to this. I do not know why this 
is so. If this country wanted to be 
neutral in all its foreign affairs and 
wanted to be away from this group or 
that, to pursue its own policy, it 
should have, before signing this agree
ment, found out whether it was signed 
by all the countries, whether the so- 
called Socialist group of nations had 
also subscribed to it. From the agree
ment, I find that all the countries 
friendly to America or under the 
thumb of America or under the 
financial influence of America are the
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shareholders. A  director of each 
member is taken as director, alternate 
director, Governor or other person. 
All the decisions to be taken by this 
Corporation will be by majority vote. 
We know how the votes will be cast. 
Wo have the example before us of the 
fate of the resolution that was moved 
in the Security Council. Even though 
we are in the Commonwealth, all the 
nations in the Commonwealth voted 
against us in the Security Council. In 
view of these things how can this 
country hope that that all the direc
tors and Governors will vote for this 
country when the time comes.

Therefore, my submission is that 
the Bill cannot be passed by this 
House and it may be rejected.

Pandit Thakur Das Bhargava: I just 
want to ask a question of the hon. 
Minister so that he may reply. 
According to article 19 of the Consti
tution, even a private citizen of India 
has not got the right, to practise any 
profession or to carry on any occupa
tion, trade or business, because we 
have sub-clause (6) of the same 
article, which means that in any trade 
or business Government can have the 
monopoly and operate it through some 
controlled corporation and so on. But 
I find in section 1 of the Schedule the 
following:

“The Corporation may make 
investments of its funds in pro
ductive private enterprises in the 
territories of its members. The 
existence of a government or 
other public interest in such an 
enterprise shall not necessarily 
preclude the Corporation from 
making an investment therein” .

Do I understand that under this 
provision, the I. F. C, shall get more 
rights than even the citizens of this 
country have got and that this Cor
poration, IFC, will be able to poke its 
nose even in industries which have 
been specially preserved by Govern
ment for themselves and run by their 
own controlled corporations, thereby 
enjoying a monopolistic right? Will 
this Corporation be able to break this 
monopoly?
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Dr. B. Gopala. Reddi: Sii, 1 am
really happy that many issues have 
been raised by hon. Members on the 
one side and, on the other side, the 
Bill received quite a good volume of 
support. Hon. Members, according to 
their own economic philosophies have 
expressed doubts about the immuni
ties that we are going to give. But, on 
the other hand, some unqualified 
support for the Bill also was given by 
hon. Members on this side.

Originally, the point that was raised 
by Shri Mahanty was that Parliament 
was kept in the dark and it was not 
consulted from stage to stage and, 
now, at the last moment, Parliament is 
being asked to vote for this Bill. For 
the last two or three years, Parlia
ment, at some stage or the other, was 
being brought into the picture. Apart 
from that, the executive Government 
can only function on its own rights as 
long as it receives the support of the 
Parliament, as long as it retains the 
support of the Parliament.

There are things that are done by 
the executive Government, quite big 
contracts are, perhaps, entered into, 
big deals, international treaties, 
political or otherwise, sometimes con
fidential treaties are also entered into. 
These are entered into without con
sulting Parliament at the first 
instance Of course, when there is a 
general debate, whether it is the 
Budget or the Foreign AfTairs debate, 
certainly, those points are referred to 
and ratification of Parliament is 
received. But, to tell Government 
that before entering into this agree
ment or before attempting to negotiate 
with these foreign bodies, Parliament 
must have been taken into the fullest 
confidence is a thing which no demo
cratic Parliament can accept. There
fore, Government must be trusted. 
Whether it has the confidence of the 
House or not is a matter which can be 
ascertained from time to time. 
( Interruptions)

Of course, if the hon. Member feeU 
that Government has done something
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very wrong, certainly, there are 
avenues open to him to censure the 
Government or even to remove the 
Government. But to say that every
thing that is done, big or small, either 
in the national sphere or in the inter
national sphere, must come before the 
House, I think, is asking too much of 
Government and it, perhaps, cannot be 
done also.

Even with regard to taxation, I may 
say that as soon as a Bill is introduced 
it comes into effect though it may take 
some 6 or 8 weeks for Parliament to 
ratify it. But, as soon as the Bill iri 
introduced with regard to central 
excise or even income-tax, it comes 
into force from that very evening.

Shri Mahanty: In this case it ha.- 
taken 20 long months.

Dr. B. Gopala Reddi: I am coming 
to that. It is not as if Parliament
was kept in the dark. I want to give 
you seriatim how things were taking 
shape with regard to this Bill. In 
April 1955, the constitution of this 
Corporation was adopted by all the 
countries including India. India was 
also present and it adopted the cons
titution. Of course, I may tell you
that it is open to the members of the 
World Bank to become members'of 
this Corporation: but those who are 
not members of the World Bank are 
not entitled to become members of the 
Corporation. China, though it is a 
member of the World Bank today is 
not a member of the Corporation 
here. So, Shri Mahanty’s statement 
that China is there with a greater 
share capital than India is not correct 
as far as this Corporation is 
concerned.

Shri Mahanty: What is the total 
investment?

Dr. B. Gopala R«ddi: In May 1955, 
the Cabinet approved India’s parti
cipation. And India signed acceptance 
in October 1955. On 2nd April, 1906, 
the instrument of ratification was 
signed by the President; and India 
paid in August 1956, $4431 million 
with the consent ©1 Parliament.
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Dr. JR. G«pala Reddi: Yes; it was in 
the Budget. It was apart of the De
mands made and Parliament was seized 
of the document. Parliament gave its 
approval; and then only it was paid. 
Therefore, you cannot say at this stage 
that Parliament was kept in the dark, 
that Government was doing things 
without the knowledge of Parliament.

So, having paid this money, $ 4'431 
million to this Corporation, shall we 
give these immunities or not is the 
point now. We have paid money over 
two years ago and it is not as if it 
is American simply because it is locat
ed in America. It is the property 
or Corporation of 55 countries now. 
Originally, 30 countries or so adopted 
the constitution; but, today, 55 coun
tries are members. $ 93 million have 
been paid as the share capital and they 
may even raise it to 100 million 
dollars. So I want to remove this 
impression that we are giving some 
immunities to some foreign agency or 
some foreign corporation, that is going 
to operate in India. It is not so; it is 
the property of 55 countries including 
India. Of course, America, the United 
Kingdom and Prance and other 
countries have joined this Corporation. 
Let us not think that we are going 
to give something to some foreign cor
poration. It is our own; if It makes 
profits tomorrow, we are going to be 
the benefieiaries. I f they are going 
to make a loss, we are going to be 
partners in that loss. So, we are not 
doing anything for an outside orga
nisation; but we are doing it for our
selves and for our country’s benefit; 
and if there is any profit everybody 
will be sharing in that

Let us first of all understand that it 
is not a foreign institution. It is our 
own institution because we are the 
fourth largest shareholders, next to 
the United States, the United Kingdom 
and Prance. So, we are vitally inte
rested in the future of the Corpora
tion. If it spreads into all the undeve
loped and under-developed countries

Shri Mahanty: Sir, in the document 
which has been circulated by Govern
ment you will find that the share 
capital of China is $ 6-8 million.

Dr. B. Gopala Reddi: Is it the World 
Bank or the Corporation?

Shri Mahanty: It is the International 
Finance Corporation; in the capital 
stock of the International Finance 
Corporation you will find that India 
is not the fourth.

Dr. B. Gopala Reddi: China is not 
a member.

Shri Mahanty: It is mentioned there.

Dr. B. Gopala Reddl: We shall see 
about it.

Shri A. C. Guha: It is the original 
allocation that they may subscribe so 
much. But China has not yet become 
a member.

Dr. B. Gopala Reddi: If you want to 
raise the capital to $ 100 million . . .

Shri Mahanty: It is given in the 
Schedule.

Dr. B. Gopala Reddi: Perhaps, it is 
the allocation. China has not yet be
come a member.

Shri Bimal Ghose* Then it is wrong
ly stated; it should have been stated 
that it is allocation and not subscrip
tion.

Shri Mahanty: Why not circulate 
correct information to us?

Dr. B. Gopala Reddi: You wanted it 
in a hurry and we gave it in a hurry.

Shri Mahanty: Then there is a 
charge of contempt, Sir. A ll these 
things are passed in a hurry.

Mr. Depnty-Speaker: The hon.
Minister says that when things are 
done in a hurry, in the Secretariat 
some mistake has been committed.
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Dr. B. Gopela Reddi: it must be a 

typing mistake, Sir.

Pandit Tlufcur Das Bhargava: We
are the fourth; it is correct.

Dr. B. Gopala Reddi: China has 
not yet become a member of this 
Corporation. She is a member of the 
World Bank and the figure given here 
may be that of the allocation.

This is a Corporation mainly intend
ed for assisting private enterprise. 
The World Bank gives money, of 
course, to Government or Government 
sponsored concerns. But, this is es
sentially a Corporation to give assis
tance to private enterprise, without 
Government guarantee. That is also 
a thing which must be noted. Govern
ment does not stand guarantee at all. 
But, with regard to the World Bank, 
they require the Government’s guar
antee. If it is a Tata loan, the Tatas 
cannot get a loan without Government 
approving and guaranteeing it.

In this case, Government comes in 
at a later stage. If Government 
objects to the lending, say a loan to 
a particular concern, the Corporation 
will not give the loan. At this stage 
Government comes in and not in the 
preliminary negotiations. If they 
enter into some initial negotiations, 
later on Government must also ap
prove it. Then alone the concern can 
get money from the Corporation. So, 
there is also that guarantee that 
nothing can be done by hoodwinking 
the Government. The Government 
comes into the picture at a later 
stage; but Government does 
not guarantee anything at all. Shri 
Mukerjee has objected to the Corpora
tion coming into being and helping 
the private enterprise. Whether he 
likes it or not, we have accepted a 
mixed economy and we expect .. the 
private sector to spend Rs. 2400 crores 
during the Second Plan; we are also 
providing them with necessary foreign 
exchange also and our import 
machinery is giving them as much as
sistance as possible. It is therefore 
no use saying that we do not want

this corporation to come and assilt the 
private enterprise at ail. We w ill not 
allow anything to be done against the 
industrial policy of the Government 
If it cuts across that policy, we would 
not allow t£e loan to go through. So, 
Government has got ample checks to 
see that it does not go into unneces
sary or misdirected channels. We can 
always see that the Corporation func
tions in the right manner allowing the 
private sector also to do business with 
the support given by this body. We 
have voted two crores of rupees and 
we want these immunities to be given. 
We have got our director there—Shri 
Narahari Rao. Our Finance Minister 
is a Governor on the Corporation. We 
want all these immunities to be ex
tended to them when they go to 
America or Canada or any other coun
try. Whatever we give to these officers 
in India will be extended to them 
when they are in other countries. We 
do not want Shri Narahari Rao to be 
subjected to all sorts of customs and 
income-tax difficulties when he is 
abroad. So, as Shri Vishwanath Reddi 
said, it is multilateral. What we give, 
we also expect. We hope 55 countries 
would ratify this. Today it may be 
that the president is an American; 
tomorrow it may be anybody else. 
After all, the directors also change and 
we do not want our officers and Gov
ernors to be subjected to these diffi
culties when they go there. Let us 
not feel that we are bestowing some 
benedictions on these Corporations. 
We expect it to be extended to our 
officers also. The Corporation is locat
ed in New York and so it may be 
subject to the American income-tax. 
We do not want this Corporation to be 
subject to American income-tax. Or, 
if it is having activities in Pakistan, 
we do not want it to be subject to 
Pakistan income-tax. 55 countries are 
interested in this world organisation 
and the income-tax rules vary from 
country to country. We do not want 
that these varying rates of income-tax 
should be applicable to the transac
tions of the Corporation. As a sort of 
a self-denying ordinance, all the coun
tries are imposing upon themselves 
this restriction. We do not want



these officers to be subjected to these With regard to amendment, every
restrictions and so on. 55 countries time the World Bank makes an amend- 
had agreed to it and Rs. 2 crores had ment by the necessary majority, we
been paid. It will therefore, be too think we need not come before the
late in the day to deny these immuni- Parliament. A ll the 55 countries are
ties which we will also get in our there and there is a very special
own turn when our people go abroad. majority to amend the Constitution.
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So many concessions have been 
given—that is the complaint of some 
hon. Members. But all the countries 
sat together and decided about this. 
It is nothing peculiar to the Corpora
tion. We have done this in respect of 
other international organisations. It 
is enjoined in the body of the agree
ment that every member country must 
get this ratified by their Governments 
or Parliaments as the case may accord
ing to the law within the shortest 
possible time. In pursuance of that, 
we are coming before the Parliament 
to get it ratified. Ordinarily, it may 
be done by notification but we thought 
that it was better to get Parliament’s 
approval so that it will be on the 
statute-book instead of being a mere 
notification.

Some hon. Members ask this ques
tion. What is the help which India 
has received so far? But the Cor
poration started giving loans only last 
year. A ll the preliminaries were done 
in 1955-56. The loans were sanctioned 
in 1957. May be, India has not so 
far received any assistance from this 
Corporation and even with regard to 
Ihe world Bank, we started late. The 
first loan given to India was perhaps 
very late and today the total amount 
of assistance to India totals about 400 
million dollars or so from the World 
Bank. So we will have to wait and 
see how far it is good to take loans 
from the Corporation, whether the 
rate of interest is good for us and 
our industry in the prevailing circum
stances here, etc. A ll these matters 
will have to be considered on the one 
side by the private industry and on 
the other by the Government. There
fore, there cannot be any complaint 
that It has not done anything to India. 
It is too early to say what it is likely 
to do and how far we are going to 
receive help from this Body.

We think that by mere notification it 
can be given effect to. The amend
ment is rather a difficult process there. 
It is about 3/5th of the shareholders 
who hold 4/5ths of the shares. So, it 
is a very special majority and it is 
rather a difficult majority. So, if the 
amendment is adopted by the prescrib
ed process, the Government would 
bring it into effect by a notification.

With regard to the officers of the 
Corporation, some of them are perhaps 
elected and some of them are perma
nent people. 1 am sure India also 
would be given a due place in course 
of time. We need not complain now 
that no Indian is occupying a high 
place. India also will be eligible for 
holding some of these high posts.

As I said, we have taken so many 
steps; this is only a consequential step. 
When 55 countries are going to do 
this, it is but right that we honour 
our obligations with regard to our 
participation. The President has also 
communicated that it is accepted with
out reservations in accordance with 
the law and necessary steps would be 
taken to enable them to carry out 
their obligations under the said agree
ment. So, it is but right that we keep 
up to our obligation. There is nothing 
more and if there is anything that the 
hon. Members want to ask, they can 
ask me.

Shri Balasaheb Pa til: Sir, on a point 
of information. Just now, it has been 
stated by the hon. Minister that this 
is our Corporation. What is the 
amount of dividend that has been 
received by India in the first year?

Dr. B. Gopala Beddi: They have 
started giving loans only last year.

Shri Balasaheb Patil: It was started 
on 24th July 1956. That means it is 
nearly two years—not one year.
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Dr. B. Gopala Keddl: The Corpora

tion came into being in 1950. But it 
began giving loans to Latin America 
and other countries in 1957 or so.

8 lu i A. C. Goba: What is the rate 
of interest?

Mr. Deputy-Speaker: I shall now put 
the motion.

The question is:

“That the Bill to implement the 
international agreement for the 
establishment and operation of the 
International Finance Corporation 
in so far as it relates to the status, 
immunities and privileges of that 
Corporation, and for matters con
nected therewith, be taken into 
consideration.”

The motion was adopted.

Mr. Depnty-Speaker: We shall now 
take up the clause-by-clause considera
tion of the Bill. Does any hon. Mem
ber want to move his amendment to 
clause 2? I find none.

The question is:

“That clause 2 stand part of the 
Bill.”

The motion was adopted.

Clause 2 was added to the Bill. 

Clause 3

Mr. Deputy-Speaker: Are there any 
nendments to clause 3?

Shri Naldnrgker: I beg to move: 

Page 2,—

for lines 6 to 9, substitute—

“ (2) The Parliament may, if it 
thinks expedient, amend the Sche
dule in conformity with the 
amendments, if duly made and 
adopted, of the provisions of the 
Agreement set out therein.”

Mr. Deputy-Speaker, Sir, in order 
that the House may understand my 
intention in moving this amendment,

I w ill first refer to clause 3(1) of the 
Bill. It says:

"Notwithstanding anything to 
the contrary contained in any 
other law, the provisions of the 
Agreement set out in the Sche
dule shall have the force of law 
in India:”

In sub-clause (2) it is said:

"The Central Government may, 
from time to time, by notification 
in the Official Gazette, amend the 
Schedule in conformity with any 
amendments, duly made and 
adopted, of the provisions of the 
Agreement set out therein.”

My amendment to sub-clause (2) is 
as follows:

“The Parliament may, if it thinks 
expedient, amend the Schedule in 
conformity with the amendments,
If duly made and adopted, of the 
provisions of the Agreement set 
out therein.”

According to sub-clause (1) of 
clause 3, when the Schedule shall have 
the force of law, it means that all the 
provisions, all the words incorporated 
in the Schedule will constitute a com
ponent and integral part of the main 
Act; that is to say, the Schedule will 
not be separatable or divisible from 
the main Act. It means the Schedule 
itself constitutes the Act. When the 
Schedule constitutes a part of the 
main Act, then the question arises as 
to whether Government will have 
the power to amend the Act or, 
whether this House has the power to 
delegate the power to amend the Act.

I respectfully submit, that under 
the Constitution of India this House 
has no power to delegate its own legis
lative power to an executive body. 
Under article 245 the Parliament is 
authorised to enact laws generally on 
all matters or on all the subject 
matters that have been enumerated 
in the Union List and the Concurrent 
List. Under article 253, Parliament is
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present Bill comes under article 253. .

I  submit, Sir, that sub-clause (2) of 
clause 3 s ultra vires of the Constitu
tion, because under the Constitution 
this House has no right to delegate 
its legislative power to any executive 
body. In this connection I want to 
cite some cases. This matter of “de
legated legislation” came up before 
the Supreme Court in three cases— 
the Delhi Laws Act, the Harishankar's 
case and the Rajnarain’s case. The 
latter two cases have already been 
reported in All India Reporter, 1954. 
From this it is quite evident that 
delegated legislation has been viewed 
with reprobation by the highest 
judicial tribunal. It is reported in 
Basu's Constitution as follows:

"Since the cases of Harishankar 
and Rajnarain, therefore, it may 
be said to have been settled that 
in India the doctrine that the es
sential functions of the Legislature 
cannot be delegated applies, even 
though the doctrine of separation 
of powers has not been adopted 
by our Constitution in the Ameri
can sense.

It follows, therefore, that when 
a question as to the constitu
tionality of a statute is challenged 
on the ground that it involves 
delegated legislation, what is to 
be determined by the Court is 
whether the function which has 
been delegated by the Legislature 
is an essential function of the 
Legislature or not.”

Therefore, Sir, I submit, even though 
my amendment is a minor one, it 
involves rather a constitutional point. 
Sub-clause (2) which says: “The Cen
tral Government may, from time to 
time, by notification in the Official 
Gazette, amend the Schedule. . 
means that we are delegating the 
power of amending the Act to the 
Executive. Under article 73 of the 
Constitution, the Government has 
only to implement or execute the laws

body or legislative authority. That is 
the function of this House only. There 
is no article in the Constitution which 
empowers this House to delegate its 
own powers to the Executive. The 
Government can only frame some 
rules, because rules are framed for 
executing or implementing the laws 
framed by Parliament. Therefore, 
under the Constitution this House has 
no authority to delegate its legislative 
powers to the Executive, and as such 
sub-clause 2 of clause 3 is ultra vires 
of the Constitution. I am afraid, if 
sub-clause (2) of this clause 3 is 
allowed to stand part of the Bill, it 
w ill not only be ultra irires, but it 
means that we are travelling beyond 
the limits of our legislative and consti
tutional competency. I am afraid, the 
constitutionality or the validity of the 
Act will be challenged before the 
court of law. I am always of the view 
that this House should be more cau
tious in enacting laws, so that they 
should not be challenged before the 
judicial tribunals. We should not also 
be semi-somnolent over the appro
priate and main provisions of the 
Constitution at the time of enactment.

Taking into consideration all these 
facts, Sir, I am of the opinion that 
sub-clause (2) should be amended in 
the way suggested in my amendment. 
Only Parliament has got the right 
to amend, enact or repeal a law.

Mr. Deputy-Speaker: Is it necessary 
for this Parliament to say that Parlia
ment shall have the authority to 
amend the Act? It has already got 
that power.

Shri Naldurgker: Not to delegate its 
legislative powers.

Mr. Depnty-Speaker: I am talking 
of his amendment; I am not talking 
about his objection. I am only asking 
whether his amendment is necessary 
at all. The objection that he ha» 
raised is all right, and it would be 
put to the House. But the amendment
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(Mr. Deputy-Speaker) 
that he has suggested is that Parlia
ment may, if it thinks expedient, 
•amend the Schedule.

Shri Naldurgker: Instead of giving 
power to the Executive.

Mr. Deputy-Speaker: Is it necessary 
for this Parliament to give power to 
the Parliament to do something?

Shri Nanshir Bharucha: The amend
ment is superfluous.

Mr. Deputy-Speaker: This Parlia
ment has always got the authority and 
jurisdiction to amend, alter or modify 
any law that it has passed. What is 
the significance of this amendment?

Shri Naldurgker: The word "Gov
ernment”  will be replaced.

Mr. Deputy-Speaker: He only wants 
to negative that clause. That is not 
what the amendment says. I shall put 
the clause straightaway.

Shri A. C. Guha: Sir, his amend
ment may not be in order—that is for 
you to decide—but I still expect the 
hon. Minister to move an amendment 
himself that these notifications may at 
least be placed before the House 
so that the House may have an oppor
tunity to consider those amendments. 
If you only say “by notification” , that 
is something unusual.

Shri Braj Raj Singh (Firozabad): 
Unheard of.

Dr. B. Gopala Reddi: The hon. Mem
ber could have asked for deletion of 
the clause itself; then, of course, 
Parliament has the inherent right.

Mr. Deputy-Speaker: That is the 
thing being demanded.

Shri A. C. Guha: At least the noti
fications may be placed before the 
House—the hon. Minister may move 
an amendment to that effect. The 
Heuse must be given an opportunity 
to discuss the amendments so that any

notification will have the approval of 
this House.

As for the hon. Minister’s reference 
to the charter of the International 
Monetary Fund and the International 
Bank, I think the Brettonwoods agree
ment was not put into any enactment 
in this House. It was discussed in 
the House and the general approval 
was taken from the hon. House the 
old Central Assembly. There was no 
enactment. Here, this is an enact
ment.

Mr. Deputy-Speaker: Let us hear the
hon. Minister.

Dr. B. Gopala Reddi: I have no 
objection to place it before the House. 
Whenever a notification is made by the 
Government, it is laid in the House 
We place it on the Table of the House. 
What is the amendment?

Shri A. C. Guha: It is better that 
he moves an amendment.

Shri Naushir Bharucha: May I sug
gest an amendment? It may be added 
after sub-clause (2) of clause 3.

“ Provided that any notification 
so issued under this section shall 
be laid for not less than thirty 
days before each House of Parlia
ment as soon as may be after it is 
issued and shall be subject to such 
modifications as Parliament may 
make during the session in which 
it is so laid or the session imme
diately following.”

This will serve the purpose.

Dr. B. Gopala Reddi: While I am 
prepared to lay it on the Table of 
the House, to keep it for not less than 
thirty days, etc., becomes superfluous.

Shri A. C. Guha: That is the usual
formula.

Dr. B. Gopala Reddi: Whatever
formula is there, will be there. After, 
all, the Corporation itself makes the 
amendment to ita constitution by a
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special majority. Then that is given 
effect to by a notification of the Gov
ernment and we could inform the 
House.

Shri A. C. Guha: Still, it is an 
enactment of this House. So, any 
amendment of the enactment should 
be ratified and approved by this House 
in some form or other.

Dr. B. Gopala Reddi: I have no 
objection to place it on the Table of 
the House.

Shri Naushir Bharucha: That is not 
enough.

Shri A. C. Guha: As has been said 
by Shri Naushir Bharucha, when it is 
placed on the Table of the House, 
it, becomes a subject-matter of this 
House and the House is seized of it. 
It can discuss it, it can modify it and 
it can change it.

the agreement which is the subject* 
matter 0f  the Schedule shall be adopt
ed and that shall have the force of 
law. Any amendment made subse
quently shall not have the force of 
law, unless a proviso is subsequently 
added. Unless the notification is here 
and the House is apprised of it, it 
shall not have the force of law. So, 
it is absolutely necessary that the 
notification should be placed on the 
Table of the House and adopted by the 
House.

Mr. Deputy-Speaker: I think that
amendment should be accepted.

Dr. B. Gopala Reddi: I accept the 
amendment. But what is the amend
ment?

Mr. Deputy-Speaker: That amend
ment might be drafted. Shri Naushir 
Bharucha proposed it then sometime 
ago.

Mr. Deputy-Speaker: It is almost an 
established practice now that when 
any delegated legislation is made by 
the executive, it is to be placed on 
tht' Table of the House and then some 
time is allowed to the House to scruti
nize whether any amendment is 
necessary or not. Of course, this is 
in pursuance of an agreement that is 
international, and we should conform 
to that agreement. This Bill is being 
brought for that purpose. In that case, 
when this extraordinary power is 
being taken by the executive, it is not 
by a notification that they might just 
change the law which has been pass
ed by Parliament. So, at least, the 
Members desire that there ought to 
be a provision made that that change 
which is contemplated or has been 
agreed to there, should be placed on 
the Table of the House, and should 
be subject to the scrutiny of this 
Parliament. This is what they desire, 
and if it is acceptable to the hon. 
Minister, then he might just give his 
reactions.

Pandit Thakur Das Bhargava: May
I further add that according to clause 
3 which we are going to pass, only

Shri Naushir Bharucha: I shall pro
pose it then, in these words. In fact, 
I may tell you that I am lifting it 
bodily from another amendment of
mine.

Mr. Deputy-Speaker: Very well.

Shri Naushir Bharucha: I move: 

Pape 2, after line 9. add—

“Provided that any notification 
so issued under this sub-section 
shall be laid for not less than 
thirty days before each House of 
Parliament as soon as may be 
after it is issued and shall be sub
ject to such modifications as 
Parliament may make during the 
session in which it is so laid or 
the session immediately follow
ing.”

Mr. Deputy-Speaker: This is after 
sub-clause (2) of clause 3. So far as 
sub-clause (2) of clause 4 is concern
ed, there is provision. It is desired 
that even after sub-clause (2) of 
clause 3, a similar provision may be 
made. That is the point.
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Skrt KaJdnrgk«r: Sub-clause (2> 
may be amalgamated with clause 4.

Mr. Depnty-Speaker: No amalgama
tion is allowed. Has the hon. Minister 
considered the amendment?

Dr. B. Gopila Reddi: Yes, Sir, I  
accept the amendment. I take it that 
Shri Naldurgker is not pressing his 
amendment.

The amendment was, by leave, 
withdrawn.

Mr. Deputy-Speaker: The question 
is:

Page 2, after line 9, add—

“Provided that any notification 
issued under this sub-section shall 
be laid for not less than thirty 
days before each House of Parlia
ment as soon as may be after it is 
issued and shall be subject to such 
modifications as Parliament may 
make during the session in which 
it is so laid or the session imme
diately following.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

‘That clause 3, as amended, 
stand part of the Bill” .

The motion was adopted.

Clause 3, as amended, was added to 
the Bilt.

Clause 4- (Potoer to make rules).

Mr. Deputy-Speaker: We come to 
clause 4. There are no amendments.

Shri Naushir Bharucha: What about 
the amendment about laying the rules 
on the Table of the House?

Mr. Deputy-Speaker: The provision 
is there. The question is:

“That clause 4 stand part of the 
Bill”

The motion was adopted.

Clause 4 was added to the B ill

844a
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Mr. Deputy -Speaker: We now come
to the Schedule.

Shri Naushir Bharucha: I may move
my amendment Nos. 8 to 18.

Mr. Deputy-Speaker: I might say 
that all the amendments to the Sche
dule are out of order. The reason is, 
when the Bill Is brought to confirm 
an agreement; either it stands or 
falls out altogether. We cannot 
split it into pieces. 55 countries have 
given their consent to it. It is not a 
unilateral thing so that the House 
adopt it with any modification. It 
was in clause 3 that the House 
say that it is not going to 
ratify it, without the proviso. This 
Parliament has ample authority and 
it can say that it would not have the 
force of law. But now we cannot 
split it up and say that some portion 
would remain there and the others 
would not It should be taken as a 
whole; whether this Parliament 
accepts it or not, it cannot be taken 
to pieces, because in that case, it does 
not mean anything.

Shri Naushir Bharucha: I agree with 
your ruling, Sir, but I would like to 
speak on the Schedule.

Mr. Deputy-Speaker: Very well.

Shri Naushir Bharucha: The Sche
dule contains certain portions of an 
Article of Agreement which are bodily 
lifted and transplanted here. It is 
true that certain concessions have been 
given and they are of a far-reaching 
character. But the main point that 
I have been making still remains to be 
answered by the hon. Minister. If 
we are inviting the International Fin
ance Corporation to invest in private 
enterprise, may I ask this House, what 
is going to happen in case of certain 
industries which are semi-private, such 
as shipping? Only the other day we 
passed a law saying that the percent
age of foreign capital in shipping 
enterprise shall be restricted to 25. 
Take, for instance, a ease where the
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1FC Cuiucs in and wants to encourage 
the shipping industry. The IFC capi
tal will be foreign capital Even as 
foreign capital, if it is invested in 
shipping, what is the guarantee that 
this percentage will not be exceeded?

Dr. B. Gopala Reddi: Government 
have got the right of veto. We can 
stipulate that they shall not lend to 
such concerns.

Shri Naushir Bharucha: So far as I
understand the agreement, apart from 
the hon. Minister making hundred 
and one points, he may even by execu
tive action torpedo the whole agree
ment if he wants to do that. The 
point is this. What are we legislating 
today? Is there anything in the Sche
dule whatsoever which will prevent 
the IFC exceeding the percentage of 
capital which we have prescribed as 
the maximum for foreign investment? 
That is my point and there is nothing 
in this Bill to that effect. That is 
one aspect.

My second objection is this. Take 
page 4, line 31. Section 9 (teals with 
“ Immunities from Taxation’’. I  am 
taking sub-pection (c) which says:

“ (c) No taxation of any kind shall 
be levied on any obligation or 
security issued by the Corporation 
(including any dividend or interest 
thereon) by whomsoever held:

(i) which discriminates against 
such obligation or security solely 
because it is issued by the Cor
poration. . . . ” etc.

Suppose there is an Indian citizen who 
holds certain securities and has earn
ed dividend on that. Is that dividend 
going to be immune from taxation 
also? It is not clear here. It seems 
because it is a security issued by the 
IFC, it is immune from taxation also. 
We do not know today what will be 
the extent of the Corporation’s parti
cipation. Today it may be small, but 
later on if its capital is increased, it 
may be very extensive. Today we 
are commiting ourselves to this extent

«45o
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that we are not only exempting the 
Corporation, but even the holders of 
dividend warrants from taxation. I 
should like the hon. Minister to clarify 
whether it is so or not and why this 
section is worded in such a way that 
any Indian citizen holding certain 
securities will be exempted from tax.

We have invested 4} million dollars 
or over Rs. 2 crores and odd as the 
capital of the IFC and we expect to 
get some return or some advantage. 
The maximum that can be given to 
one industry is Rs. 25 lakhs. Doei 
anybody believe that Rs. 25 lakhs 
would be a big assistance to any of 
the big industries that really matter? 
Somebody spoke of Tatas being 
assisted by the IFC. Is it seriously 
contended that Rs. 25 lakhs, which is 
the maximum investment that IFC 
can make, would materially help the 
Tatas? I seriously ask the Govern
ment whether the game is worth the 
candle. The candle is far too costly 
compared to the game.

The hon. Minister has also not re
plied to one point, which is very im
portant. We are giving them diplo
matic privileges of all kinds, immun
ity from check by customs officials, 
immunity of assets from seizure, im
munity of archives and so on. Does 
not the Government think it desirable 
to modify the terms of the agreement 
or at least insert some proviso that if 
in the interest of national security 
the Government thinks that a search 
must be made of the assets, account 
books and documents of the company, 
the Government should be able to do 
so? In times of emergency, in the 
interest of national security, the 
Government should be able to look 
into the archives of the Corporation. 
Why not have sucK a proviso here 
tfiat in times of emergency, the pro
vision that “the archives of the Cor
poration shall be inviolable" shall not 
apply?

Mr. Depaty-Speaker: Should such
a check be by some other authority or 
by the customs?
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Shri Nanshir Bharucha: By Gov
ernment itself. In times of national 
emergency, the Government must 
have power to say that a search must 
be made of the documents of the 
IFC.

Mr. Deputy-Speaker: By this, are 
we precluding the Government from 
exercising other checks?

Shri Naushir Bharucha: 1 do not
follow.

Mr. Deputy-Speaker: The hon.
Member says that in emergency, we 
might require a check on the archives 
to safeguard our security, and the 
Government should have the power 
to do so. Will it preclude the Gov
ernment from exercising other 
checks?

Shri Naushir Bharucha: The words 
used in section 5 are very dangerous. 
It says: "Immunity of Archives: The
archives of the Corporation sha.ll be 
inviolable” . It is very dangerous.

So many dangerous concessions are 
being given, in return for what? A  
few industries here and there might 
get the maximum of Rs. 25 lakhs by 
way of participation from the IFC. Is 
that what we want? The hon. Minis
ter has not understood the full impli
cations of this Bill.

Pandit Thakur Das Bhargava: When 
the hon. Minister was replying to the 
general discussion, I brought to his 
notice one aspect of the question. I 
read out from article 19:

“A ll citizens shall Trove the right—

(g) to practise any profession, or 
to carry on any occupation, trade or 
business."

Then clause (6) says:

" ( 6) Nothing in sub-clause (g ) 
of the said clause shall affect the 
operation of any existing law in so 
far as it imposes, or prevents the 
State from making any Taw impos
ing, in the interests of the general

public, reasonable restrictions on 
the exercise of the right conferred 
by the said sub-clause and in parti
cular, nothing in the said sub-clau*e 
(hall affect the operation of any 
existing law in so far as it relates 
to, or prevent the Stale from mak
ing any law relating to—

(ii) the carrying on by the State 
or by a corporation owned or con
trolled by the State, of any trade, 
business, industry or service, whe
ther to the exclusion, complete or 
partial, of citizens or otherwise.”

This means that so far as the funda
mental rights are concerned, we do 
not confer absolute rights on the citi
zens of India. We also reserve to the 
State or to any corporation owned or 
controlled by the State rights in par
ticular trade, business or industry, 
like shipping or defence weapons or 
implements. There are some other 
kinds of trade and business also in 
which the State only can perform 
these functions and a private person 
cannot.

The words in section I of Article III 
of the Schedule are:

"The existence of a government 
or other public interest in such an 
enterprise shall not necessarily pre
clude the Corporation from making 
an investment therein.”

I understand that this Corporation is 
invested with a super-right, so that 
even when the Government does not 
want it to come in, still it can come 
in. I find in the agreement itself, 
there is a clause in which some right 
is given to the Government. Section 3 
says that the Corporation shall not 
finance an enterprise in the territories 
of any member if the member 
objects to such financing, which 
means our Government have a right 
to object to the financing of the IFC. 
So far so good

At the same time, in one of the 
clauses of the agreement it is said
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that all these matters shall be decid
ed by the majority. Now, if the 
majority decides that the IFC shall 
enter into competition with the Gov
ernment as regards shipping, defence 
implements, etc., what would happen 
then? If the parties to the agreement 
decide by a majority to interfere with 
the activities of any particular 
country, then they can interfere.

Attention has been drawn by Mr. 
Bharucha to section 5. May I draw 
your attention to section 4? It says:

“Property and assets of the 
Corporation, wherever located 
and by whomsoever held, shall be 
immune from search, requisition, 
confiscation, expropriation or any 
other ftrrtn of seizure by executive 
or legislative action."

To my mind, this is too much. A
person may be indulging in smuggl
ing activities or doing certain other 
things which should not be allowed, 
so far as the security of the country 
is concerned. If our Government 
wants by executive or legislative
action to seize the property of such a 
person or to search his assets, it
cannot do so. The powers of the
Government have been taken away
here. I do not want that. So far as 
Government is concerned, it should 
have the final authority in all these 
matters.

Mr. Deputy-Speaker: The hon.
Member has referred to smuggling. 
Would any property carried by a per
son employed in the Corporation, the 
Industrial Finance Corporation, also 
have these immunities? Section 4 
refers to the properties and assets of 
the Corporation, wherever located 
and hy whomsoever held. If some
person is moving about or going from 
one place to another, would he be 
carrying the property?

Pandit T h a k u r Das Bharg&va: So
far as the property of the Corporation 
is concerned, that is a different 
matter. I quite see that the Corpora-
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tion will not be able to own such pro
perties which are not conducive to the 
safety of the country, in accordance 
with the provisions made by the Cor
poration itself. But now persons 
are also immune from search etc. We 
are giving them immunity from search 
etc. Many of the officers of the Cor
poration are immune from search etc. 
We find that even in the case of dip
lomatic employees there is some dis
cretion given to the officer to search 
those persons; even persons coming 
under the diplomatic service are 
sometimes searched.

So, my humble submission is that 
there should be some provision of law 
that so far as the legislative and exe
cutive actions of the Government are 
concerned they should not come 
within the operation of this agree
ment. I am only anxious that Gov
ernment themselves may not be told 
by the IFC employees ‘all right, 
don’t poke your nose in our business 
or make a search’. Now, suppose a 
person is carrying a weapon. Now, 
in the modern world we do not know 
what kinds of weapons are coming 
into existence. There may be a time 
weapon which may explode after one 
year. A person may be carrying one 
such weapon. After one year, any
thing can happen.

Then, after all, the government of 
this country has got the paramount 
right to do anything it pleases. If it 
is taken away by the agreement, I am 
not in favour of it. I  am sure that 
other countries also would not like it. 
They will also adopt the same atti
tude, so far as this Corporation is 
concerned. Our Government should 
say to this Corporation that they 
should change the rule so that the 
legislative and executive action of the 
Government is immune from the 
operation of this Act. The govern
ment of every country should have 
this power. Otherwise, it will be 
really denying the sovereign right of 
every country. The fact that we are 
parties to this agreement should not 
make us allergic to our rights as st 
country. Therefore, I would request
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the hon. Minister to kindly look into 
the agreement from this point of view 
and see that changes are made in it, 
which will be to the benefit of not 
only this country but also other 
countries. That is all what I want to 
say.

Dr. B. Gopala Reddi: The immun
ity is not for the individuals concern
ed. This immunity is for the official 
discharge of their duties. For things 
done in their individual capacity they 
will be subject to our law.

Mr. Deputy-Speaker: Panditji was
speaking about section 8 also. Em
ployees also have their privileges.

Dr. B. Gopala Reddi: That is true. 
But this will not apply to things done 
in their individual capacity. This will 
apply only to their official discharge 
o f duties. You cannot slap anybody 
in the street and then .say “I want 
immunity” . That is done in his in
dividual capacity, and he is subject to 
the law of the country.

Then, this Corporation is operating 
in 55 countries. We must remem
ber that there are varieties of Govern
ment. We do not want the govern
ments also to interfere or embarrass 
the Corporation in its normal func
tions in those countries. If any gov
ernment can search these things, then 
it will embarrass them and put a stop 
to their activities. So. it is a sort of 
self-denying ordinance. There are 
governments and governments and we 
must see that, as far as possible, they 
also do not come into the picture.

Then, we have given these conces
sions to other international organisa
tions. Nothing has happened, though 
we have given them these concessions. 
I f  they do any mischief, we can say 
that they are persona non grata. 
Therefore, there is nothing special :n 
these immunities.

Mr. Deputy-Speaker: The question
is:

"That the Schedule stand part of 
the Bill” .

The motion was adopted.

The Schedule was added to the Bill.

Mr. Deputy-Speaker: The question
is:

"That clause 1, Enacting Formula 
and the Title stand part of the Bill.”

The motion was adopted

Clause 1, Enacting Formula and the
Title were added to the Bill.

Dr. B. Gopala Reddi: I move:

“That the Bill, as amended, be
pas?ed” .

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed” .

Shri H. N. Mukerjee: Mr. Deputy- 
Speaker, I had spoken at an earlier 
stage of the proceedings and normal
ly I would not think of speaking 
again but I feel that we ought to 
register a very stern protest at the 
manner in which the Government has 
proceeded with this piece of legisla
tion. I cannot quite understand how 
the Schedule, including the passages 
from certain articles of the agreement, 
is now propored by Government to 
become part of the law of our coun
try. I cannot go into details. Suffi
cient arguments have been put for
ward by speakers who have taken 
part in the debate before me, and 1 
was very happy when my hon. friend, 
Pandit Thakur Das Bhargava, pointed 
out how, b'isicaUy speaking, certain 
sovereign rights of an expanding 
economy in our country, an economy 
which is trying to develop in the 
socialist direction, has been attacked 
and overcome by the instrumentality 
of this particular legislation.

I cannot understand why in the 
year of grace 1958 we should have to
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depend on whatever assistance might 
be forthcoming from an organisation 
like the International Finance C«r- 
■poration. We know very well how 
these organisations function. I do 
not wish to go into any detail about 
the activities of the World Bank. But 
It is a matter of record that whenever 
the World Bank have assisted the 
public sector they have interfered, 
as far as the ascertainment of the 
priorities is concerned. In regard to 
the Damodar Valley Corporation, we 
loiow it as a matter of fact that the 
construction wortc of the Bokaro 
Thermal Station was made in accord
ance with the direction of the World 
Bank and even a contract was given 
to the Kuljean Corporation of the 
United States because the World 
Bank insisted that it should be done. 
I f  in regard to the public sector, 
organisations like the World Bank 
tan behave in this fashion, surely 
their auxiliary in the private sector, 
the International Finance Corpora
tion, will follow suit. There is no 
doubt about that.

So far 55 countries have joined the 
Organisation. But their eye is on the 
linder-developed countries—my hon. 
friend, the Minister, knows it very 
well. As far as the record of work 
done so far is concerned, they have 
gone to the Latin American countries. 
They have gone to Chile and Mexico 
and they have tried to introduce cer
tain features in the economy of those 
countries which would make it im
possible for anything like socialist 
development there. We here in this 
country are supposedly trying to 
build a socialistic pattern of society 
^nd we are'going to depend upon 
whatever generous assistance is going 
to he forthcoming from the Inter
national Finance Corporation and we 
are going to give officers of thiB Cor
poration such privileges and immuni
ties as can hardly be conceived of In 
any context of national sovereignty.

This is a pernicious piece of legisla
tion and the Schedule Whidh we have 
Just passed in this House wtth shame 
Includes certain items whidh surely 
< 7 T ® t»

Privileges) Bill 
6hould not find a place on the statute- 
book. This is the kind of legislation 
which we have to oppose with all the 
strength at our command. I know the 
brute majority is on the side of tha 
Minister and he would requisition 
that majority in order to pass this 
Bill. But I am equally sure that 11 
today or tomorrow the hon. Minister 
tries to convince his own party about 
the rightness of this particular legis
lation, even there he would have to 
bow down to the public opinion at 
this country. They will certainly 
not stomach the kind' ‘ of legislation 
which he has had the temerity to. put 
before the House. We will pass it, no 
doubt, but we want to register our 
protest at the insolence of the Gov
ernment in proposing this kind of 
legislation in the year of grace 1058.

Pandit K. C. Sh&rma: I am sorry, 
my hon. friend, Shri Mukerjee, when 
referring to the simple fact........

Mr. Deputy-Speaker: He has only 
lodged a protest.

16 hrs.

Pandit K. C. Sharma: The simple
fact remains that it is not a matter of 
shame that such a piece of legislation 
has come or is going to be passed. 
The matter of shame is that we have 
320 calories in the diet of our people. 
The calories ordinarily required are 
over 1400, even when one remains 
sitting or is lying down. The poorest 
countries have 2,000 calories, the 
middle-class countries have 1,800 cal
ories and the upper-class countries, 
which is the dreamland of my hon. 
friend's aspirations, have got 3,500 
calories. So, to talk in the interest or 
in the language of a country with 
3,500 calories for its citizens and to 
bring that into consideration as 
against the interests of the people who 
are getting only 320 calories is not 
good logic. Shame lies in what stand
ard of living an average Indian has, 
what food he has got, what employ
ment he has got and how much cloth
ing he has got
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We have simply got political free
dom. We have not got freedom from 
want. An Indian citizen with 320 
calories in his food and almost naked 
passes as a specimen of shame and 
disgust before the people of the wm Id. 
So, if this position can be improved 
by whatever means or mechanism, it 
is our sacred and religious duty to 
improve this state of affairs. It iray 
not * last longer and it should not. 
Therefore, if this is a mechanism which 
can help in the improvement of tl.e 
standard of living of people, in giving 
some impetus and some help for the 
industrialisation of this country and in 
providing improvement, I stand for it. 
Mere logic and mere doctrine docs not 
help. Human life is complex end 
much more complex is national life. 
Therefore, we should stand for a 
speedy improvement of industrialis
ation, for greater employment and
for much higher standard of living,
at least an acceptable standard of 
living, for our people. From this
viewpoint I support the measure.

Mr. Deputy-Speaker: If Shri
Dasappa particularly wants, he might 
have his say.

Shri Dasappa: I do not want to en
ter into the general arguments advanc
ed by my hon. friend, Professor 
Mukerjee, in launching his protest 
against the enactment of this measure.

Shri BraJ Raj Singh: Are you mak
ing a counter-protest?

Shri Dasappa: I  have already said
what I wanted to say about it. What 
I  want to say just now is that this is 
an International corporation.

Shri V. P. Nayar (Quilon): It is for 
the first time now that he has known 
this.

Shri Nath Pal (Rajapur): We owe 
him a vote of thanks for pointing out 
this.

Mr. Depwty-Speaker: Even thorn
things that may be known have some
times to be said.

Shri Ducpjw: This point, I am 
afraid, my hon. friends there have 
not kept in their view when they 
launched their criticism. Is it possi
ble, I ask even the worst critic on tha 
other side, that in an international 
corporation each country can have its 
own laws which differ from the laws 
of that corporation? That is exactly 
the thing to which my hon. friends 
are referring. I  can understand if 
they say that this International 
Finance Corporation does no good to 
us at any rate, leave alone other 
countries, and they may all be a set 
of unpatriotic people who have fallen 
victims to the machinations of some 
nations. But even granting that they 
have all the wisdom in the world, is 
it right for us, having become mem
bers of that Corporation, to seek or 
attempt to have separate laws other 
than what they have laid down for all 
the member nations who are going to 
join the agreement? That is what 
my hon. friend, Shri Bharucha was 
thinking of—this amendment to clause 
3, with reference to the notification 
to be issued in consonance 
with the modifications that may be 
adopted by the Corporation at the 
other end, i.e., at the headquarters. 
The idea is that it must be duly noti
fied in India by means of a proper 
notification. It is perfectly right that 
the Parliament should be made aware 
of such changes as there may be in 
the Schedule or as may be effected by 
the Corporation itself, but can we go 
further and say that it is open for the 
Parliament to modify the Schedule in 
such manner as it suits us which is 
something inconsistent with the modi
fications affected by the Corporation 
itself? I want the hon. Minister also 
to see what a situation we will be 
landing ourselves in if we say that 
the Schedule will be amended in a  
manner different from what the Cor
poration itself has done by virtue of 
an agreed solution there or by »
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majority for which the agreement it
self provides. I am afraid that that 
is a thing which the Parliament can
not do. But if the Parliament’s 
sovereignty is concerned, it is concern
ed in thi$, viz., that if the Parlia
ment thinks that this agreement ie 
working to the detriment of the 
nation or if some clause in the 
Schedule is amended in a manner 
which would not be to the interests 
of this nation, the Parliament has a 
perfect right to call upon the Gov
ernment to withdraw from this.

Sbri Braj Raj Singh: That we shall 
do by notification.

Mr. Depnty-Speaker: Where any
change is made and is not approved 
by the Parliament, certainly that 
would mean the withdrawal of our 
country from that participation.

Shri Braj Raj Singh: For this a 
notification has to be issued.

Mr. Deputy-Speaker: That is what 
the hon. Member has said.

Shri Dasappa: Your interpretation 
on the consequences that might flow 
may be perfectly correct, but I say 
that the right course and the most 
straight forward and the most honour
able course would be, to withdraw 
from the Corporation and not to sug
gest an amendment. Parliament has 
a perfect right when it comes to the 
conclusion that this agreement is not 
working to the benefit of this nation 
to call upon the Government to with
draw from the Corporation.

Shri A. C. Guha rose—

Mr. Deputy-Speaker: The hon.
Member has spoken in the beginning.

Shri A. C. Guha: I won’t take more 
than five minutes. I  want to say 
something simply because I have 
been provoked by the speeches of 
some hon. members.

Mr. Deputy-Speaker: We have al
ready overdrawn on the time. The 
hon. Minister.

Dr. B. Gopala Reddi: Sir, Pro
fessor Mukerjee has raised very 
fundamental issues. Perhaps, he is 
suggesting that we should withdraw 
from some of these international or
ganisations. We have taken foreign 
assistance in the postulation of our 
Second Five-Year Plan itself. I do 
not know whether he is now trying 
to attack the Second Plan, possibly 
with some foreign assistance ele
ment also. Therefore, I do not think 
that we can agree to that policy now.

We have been borrowing and we 
are not afraid of borrowing, whether 
it is American money or it is Russian 
money. We are strong enough to 
resist all these machinations of the 
power blocs and in our developing 
economy some foreign assistance is. 
necessary. That is what is being pos
tulated in the Second Plan. There
fore, we need not apprehend that 
something is going to happen and we 
are going to be dictated by other 
power blocks and we will be absolute
ly at the mercy of those people. We 
do not apprehened any of those diffi
culties. As long as we can we shall 
certainly be there and try to get 
assistance from this international or
ganisation. So, I cannot accede to 
his argument at all.

Mr, Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

Those in favour will please say 
‘Aye’.

Several Hon. Members: ‘Aye’.

Mr. Deputy-Speaker: Those against 
will please say ‘No’.

Some Hon. Members: ‘No’.

Mr. Deputy-Speaker: I think the 
‘Ayes’ have it. The motion is adopted.
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have it.

Mr. Deputy-Speaker: The
is:

Division No. 6 ]

Achat Singh, Seth 
Achar, Shri 
Agadi, Shri 

A jit Singh, Shri 
Amhalarn, Shri Subbiah 

Anirudh Sinha* Shri 
Arum ugham , Shri R. S.
Ayyakannu, Shri 

B anttji, D r. R.
Barman, Shri 
Basumatfrri, Shri 

Bhgtgat, Shri D. R.

Bhargava, Pandit Thakur Das 
B id a ri .S h ri  

B iren d u  Singhfi, Shri 
B o u , Shri 

Brahro Perkash, Ch.

Chandak, Shri 
C h a tu m d l, Shri 
C hflvda, Shri 
O aljit Singh, Shri 
P a s , S h ri  N . T .

D a s , S h u  S h ie t  N arayan  
D asappa, Shri 
D in esh  Singh, S hri 
D u b e , Sh ri M u lchand  
E lay ap eru m al.S h ri 
G aekw ad, S h n  Fafesinghrao 
G anga D ev i, S hrim ati 
G a n p a ti Rum , S h ti  
C h a re , Sh ri A. V.

G h m h , S h ri M . K .
G u h a , S hri A. C .
JU nada, S h n  S ubodh 
Jam , S h ri A. P.
Ja in , S h ri M . C- 
Jangde , Sh ri 
Jh n lan  S in h a , Shri

passed.”

question The Lok
Noes 25.

AYES

Jhu n jh u n w aJj, Sh ri 
J in ach a n d ra n , Sh ri 
K alika S ingh , Shri 
K a rm arkar, Shri 
K o to k i, S h n  L iladhar 
K h e d k ar, D r . G . B.

K h w tja , S hri Jam al 
K rish n a , S h ri M . R .
K rish n a  R ao, S h ri M . V.
K u reel, S h ri B. N .
L ah ir i, S h ri 
L askar, S h ri N . C .
L axm i B ai, S h rim ati 
MalLiah, S h ri U . S.
M anaen , Sh ri 
M anda], D r. P ushupati 
M an ju la D evi, S hrim ati 
M a th u r, S h ri H arish  C h an d ra  

M a th u r, S h ri M . D .
M U hra, S h n  B ibhuti 
M isra , S h ri R . R .
M orarka, S h n  

M urm ti, Shri Paika 
N aldurgkcr, Shri 
N ara«im h(m , S h ri 
N e h ru , S h rim ati U m a 
Pande, S h ri C . D .

Pangarkar, Shri 
Panna L ai, S hri 
Patel, S hri R njcshw ar 
P atel, S u sh n  M anibcn  
P iliai, S h n  T h a n u  
P rab h a k i't, S h n  Naval 
R aj B ahadur, Shri 
R ajiah , Shri
R am anonda T ir th a , Swarm 

R am asw um y, Shri K . 5 .

Sabha divided: Ayes 112;

16. i i  A n ]
R anh ir S ingh , C h .
R an e, Shri 

R anga, Shri 
Rangarao* Shri 
R ao , S h ri H an u m an th  
R ao, S h ri Jaganatha.

R eddy , S h ri K . C .
R eddy , S h ri R am i 
R eddy , Sh ri V isw anatha 
R oy, S hri B iahw anath 
R ungsung  Suisa, Sh ri 

S ad h u  R am , S h n  
S anganna, Sh ri 
S atyabham a D e v i, S h rim ati 
S elku, Shri 
S en , S h ri P . G.
S hah , S h rin ia ti Juyaben 
S hankuraiya, S h n  
S h arm a, P and it K . C .
S harm a, S h n  R. C.
S iddanan jappa , S h n  
S iddiah , Shri 
S m gh, S hrj 15. N.
S ingh, S h n  H . P.
S ingh , S h n  M . N .
S m b a , Shri B- P.
S inha , S h n  S atyendra N a ta y a a  
Smhji, S h n m a ti T »rk*sbw an  

S iv.i, D r . G angadhara 
Subbarayan , D r. P.
S u n d er L ai, S hri 
T a h ir , Sh ri M oham m ed 
T u fiq , S h n  A. M .
T e w a ti, Sh ri D v.urikanaih 
T h iru m a la  Rao, Shri 
V edakum an , K ^cnari M . 
V enkatasubbaw h, Shri

NOES

Banerjee, Sh ri Pramathan.i*h 
B anerjee, Sh ri S . M . 
B harucha, S h n  N aush ir 
B raj R ai S ingh , Sh ri 
C h akravartty , S h rim ati R enu 
C b a u d h u ri, Sh ri T .  K . 
G aikw ad, S hri B . K .
G hosal, S h ri A urobindo 
G bose , S h n  S ubim an

Im am , S hri M oham ed 
Jadhav , S h ri 
Kodiyan* Shri 
M ajh i, S h ri R . C . 
M anay, S h ri 
M ukeriee, Sh ri H . N . 
N a th  Pai, S h n  
N ayar, S hri V. P.

P atil, S h r iB a U u h e b  
PiUai, S h ri A nthony 
R ao , S h ri D . V.
R ed d y , S h ri N agi 
S a lu rk e , S h ri Balasaheb 
Som ite, Sh ri H . N . 
S oren, S h n  
T an g am an i, Shri

The motion was adopted.




